FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
INODAYA FOODS PRIVATE LIMITED, MANUFACTURING OF MILK & MILK PRODUCTS
IN KURUKSHETRA, INDIA

(Under Sub-Regulation (1) of regulation 36A of the Insolvency & Bankruptcy Board of India

(Insolvency Resolution Process for Corpo

rate Persons) Regulations, 2016

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/ CIN/
LLP No.

INODAYA FOODS PRIVATE LIMITED
PAN : AABCJ8976E
CIN: U15202HR2006PTCO36441

‘Address of the registered office

H.B. 364, Pipli Ladwa Road, VPO Mathana, Thesil
Thanesar, Kurukshetra, Kurukshetra, Haryana-136131

URL of website,

No website of the Corporate Debtor

Details of place where majority of fixed assets are
located

H.B. 364, Pipli Ladwa Road, VPO Mathana, Thesil
Thanesar, Kurukshetra, Kurukshetra, Haryana-136131

Installed capacity of main products/ services

*1.50 Lakhs LTR. Milk Per day.
*12.00 Tons of Milk Powder Per Day

Quantity and value of main products/ services sold in
last financial year

FY 2018-19- Rs. 268.54 Crore
FY 2019-20- Rs. 148.71 Crore
No information thereafter.

7. Number of employees/ workmen

NIL

Further details including last available financial
istatements (with schedules) of two years, lists of
creditors are available at URL:

May be obtained by sending email at
cirp.inodayafoods@gmail.com ,

CC: cmaashokgupt@gmail.com

25(2)(h) of the Code is available at URL:

Eligibility for resolution applicants under section/May be obtained by sending email at

cirp.inodayafoods@gmail.com

10. [Last date for receipt of expression of interest 22/08/2026

11. [Date of issue of provisional list of prospective resolution 29/08/2026
applicants

12. [Last date for submission of objections to provisional list 03/09/2026

13. Date of issue of Final list of prospective resolution 12/09/2026
applicants

14. Date of issue of Information Memorandum, Evaluation 15/09/2026
Matrix and Request for Resolution Plan to prospective
resolution applicants

15. | Last date for submission of Resolution Plans 16.10.2026

16. [Process email id to submit Expression of Interest cirp.inodayafoods@gmail.com ,

CC: cmaashokgupt(@gmail.com

17

Details of the corporate debtor’s registration status as

Corporate Debtor is not registered as MSME.

MSME

esolution Professional of INODAYA FOODS PRIVATE LIMITE
IP Reg Number: IBBI/IPA-003/IP-N00010/2016-2017/10072

ASHOK KUMAR GUP

Office: Plot No. 6, First Floor, State Bank Nagar,

Outer Ring Road, Paschim Vihar, New Delhi-110063

Date: 04/08/2026
Place : Delhi

Email: cirp.inodayafoods@gmail.com,
IP Reg. Address: LD-46, Pitampura, Delhi-34,
Email: cmaashokgupt@gmail.com
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orbit exports lid.
Registered & Corporate Office: 2nd Floor, Misiry Bhavan, 122, Dinshaw Wachha Road, K.C. College, Churchgate, Mumbai-400020, Maharashtra, Indsa

Tel: +91-22-66256262; Email; investors@arbitexports.com:

Website: www.orbitexports.com

Corporaie Identification Number (CIN): L403000MH1983PLCO30872
Contact Person: Omprakash Jat, Company Secretary & Compliance Officer

POST BUY-BACK PUBLIC ADVERTISEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS /

BENEFICIAL OWNERS OF EQUITY SHARES OF ORBIT EXPORTS LIMITED

This post buy-back public advertisement (“Post Buy-back Public Advertisemenl®) i3 being made in accordance with Raguiation 24(vl) and ofther appicable provisions
of the Secunties and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended ("SEBI Buy-back Regulations®) regarding the completion of

the Buy-back.

This Post Buy-back Public Advertisement should be read in conjunction with the public announcement dated July 8, 2026, published on July 9, 2026
("Public Announcement”), the letter of offer dated July 17, 2026 ("Letter of Ofter”) and Corrigendum fo Letter of Offer dated July 18, 2026, which was published on

July 20, 2026 (the “Corrigendum to LOF") issued in connection with the Buy-back.

Unless speciically defined heremn, capitabised ferms and abbrevabons used herein shall have the same meaning as ascnbed fo such lerms i Ihe Public

Announcement and the Letter of Offer
1. THE BUY-BACK

1.1, Orbit Exports Limiled (“Company™|had announced the offer to buy-back up to 11,04,000 (Eleven Lakh Four Thousand) fully paid-up equity shares ol a face value of
T 10/-(Rup=es Ten only) each of the Company(“Equily Shares®), representing 4.16% of the total number equity shares in the total paid-up equity share capital of
the Company, from all Equity Shareholders / Beneficial Owner(s) of Equity Shares of the Company as on the Record Date, i.e., Wednesday, July 15, 2026, ona
proportionate basis, through the tender offer method, at 2 price of T 250/-{Rupees Two Hundred Fifty only) per Eguity Share, payable in cash, for an aggregate
amount not exceeding T 27,60,00,000/-(Rupees Twenty Saven Crore Sixty Lakh only)("Buy-back™} excluding the Transaction Costs, which represents 9.88% and
9.16% of the aggregate ofthe fully paid-up equity share capital and free reserves as per last audited standalone and consolidated financial statemeants of the
Company for the flinancial year ended March 31, 2026 | the lalest audited financial statements available as on the date of Board Meeting recommending the
proposal of the Buy-back, respectively, which is within thi statutory imit of 10% of the aggregate of the fully paid-up squity share capital and free reserves as per the
last audited accounts of the Company for the financial year ended March 31, 2026, in compliance with the provisions of the Companies Act and the SEBI Buy-back

Reguiations.

1.2, The Buy-back was implemented by the Company using the Mechanism for acquisition of shares through Stock Exchanges pursuant 1o Tender-Offers under
Takeovers, Buy-back and Delisting (“Stock Exchange Mechanism™) notified by SEB1 vide circular CIR/CFOVPOLICYCELL/ /2015 dated April 13, 2015 read with the
SEBI Circular CFD/OCR2CIR/P2016/131 dated December 8, 2016 and the SEBI Circular SEBVHOCFO/DCR-IVCIR/P/2021/615 dated Ausgust 13, 2021,
including any amendments or statutory modifications for the time beng in lorce("SEBI Circulars*). The Company had taken acquisition window of the National
Stock Exchange of India Limited ("NSE") and BSE Limited ("BSE") for facilitating fendening of Equity Shares under the Buy-back. For the purposes of the Buy-back,

BSE Limited ("BSE") was the designated stock exchange.

1.3,  The Buy-back Opening Date was Tuesday, July 21, 2026, and the Buy-back Closing Date was Monday, July 27, 2026

2. DETAILSOF THEBUY-BALK

2.1, 890,822 (Eight Lakh Minety Thousand Eight Hundred Twenty Two) Equity Shares were bought back under the Buy-back, at a price of T 250/-(Rupees Two Hundred

& Fitty only) per Equity Share.
 TransactionCosts.
23,

The total amount utiized in the Buy-back is ¥ 22.27,05.500/-(Rupees Twenty Two Crore Twenty Seven Lakh Five Thousand Five Hundred only), excluding

The Registrar to the Buy-back, i g, MUFG intime India Private Limited (*Registrar”), considersd 933 valid bids for 8,93,257 Equity Shares in response to the Buy-

back, resulting in the subscription of approximatety 0.871 times the maximum number of Equity Shares proposed to be bought back. Of the total bids receved. 17
bids tor 208 Equity Shares were not considered since they were nof Eligible Sharehodders as on the Record Date. Further, out of the aforesaid valid bids received for
8,93,257 Equity Shares, 2,227 Equity Shares tendered by Eligible Shareholders were in excess of their sharehoiding 2s on the Record Date and, accordingly, such
excess Equity Shares were not considered for the purpose of Acceptance. Additionally, of such excess Equity Shares, 1,22 483 Equsty Shares pertamed to 789
tligible Bids under the Reserved Category, and 7,68,339 Equity Shares perfained o 127 Elipble Bids the General Categary.

24. The detais of the valid bids considered by the Regisirar are as follows:

Number of Equity Shares | Number of valid Bids | Total Equily Shares | No. of Times

SAERTY S5 SRE— reserved hmmm mu% (8) e
Reserved Category for Small Shareholdars 1,65 600 789 122453 0.74
General Category for all other Eiigibie Sharehoiders 9,386,400 127 768,339 082
Total 11,04,000 916 8.90,822 081

2.5 All valid bids were considered for the purpose of acceptance in accordance with the SEBI Buy-back Regulations and the terms set out in the Letier of Offer. The
commumication of acceptance’rejectionwas dispatched by the Registrar, through email, 1o the relevant Eligible Shareholders (who have thesr 8-mail IDs registersd
with the Company of the Depasitories) on Monday, August 3, 2026. In cases where email IDs were not registered with the Company or the Depositories and email
bounce cases, physical letters of acceptance/rejection will be dispatched to the Eligible Sharsholders by the Registrar on Monday, August 3, 2026.

2.6.  The settlerment of all valid bids was compieted by Indian Clearing Corporation Limited and National Securities Clearing Corporation Limited (hereinafter colectively
referred o as “Clearing Corparations™) on Monday, August 3, 2026. The Clearing Corporations have made direct funds pay-out to the ESgible Shareholders,
whose shanes have besn accepted under the Buy-back. If bank account details of any Elgible Shareholdars were not available or if the fund's transfer mstruction
wias rejected by the Resarve Bank of India /relevant bank(s), due to any reasons, then the amount payabie to the concerned sharehodder will be transterred to the

Shaneholder's Broker for omward transter to such Eligsble Shareholders.

2.7. Equity Shares in dematenialized form accepied under the Buy-backwere transferred 10 the Company Demat Account on Monday, August 3, 2026. The
unaccepted Equity Shares, if any, tendered by the Eligible Sharcholders in dematerialized form have been unbiocked in the account of respective Eligible
Sharehalders by the Clearing Corporation on Monday, Augusi 3, 2026 Mo Equity Shares in physical form were validly tendered in the Buy-back

28. The extinguishment of 890 822(Eight Lakh Ninety Thousand Eight Hundred Twerty Two) Equity Shares accepted under the Buy-back comprising
8,90,822 Demat Shares, is currently under process and shall be completed on or before Wednesday, August 12, 2026,

3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN
3.1.  The capital structure of the Company pre and post Buy-back is set forth below:

(Equity Shares having a face value of ¥ 10/- each)

Pariculars = Pre-Buy-Back® Past-Buy-Back#
Ma. of Equity Shares Amount ( ) No. of Equily Shares Amount (T )
Autharised Share Capital 3,50,00,000 35,00,00,000 3,50,00.000 35,00,00.000
Issued, Subscribed and Paid-up Share Capital 2.65,11,152 26,51,11,520 2,56.20,330 25,62.03.300

*As on Record Dale Le. Wednesday, July 15, 2026, as menfioned in the Letfer of Offer
# Subfect o extimguishment of 890 822 Equity Shares accepled in the Buy-Dack.

3.2.  Details of the Eligible Shareholders from whom Equity Shares exceseding 1% of the total Equity Shares bought back under the Buy-back are as mentioned below:

N Shares| Equily Shares Shares accepled
S. No.| Name of the Shareholder Wmh E-:num-w H::*l.mm
Buy-back Equity Shares bought back | Buy-back Equity Share Capital#

1. | Own infracon Private Limited 2.94 087 J3.01% 1.15%

2 Satya Prakash Mittal 45,100 5.06% 0.18%

3. | Ruchir infotech Pvt Lid. 37.500 4.21% 0.15%

4 Bharath C Jain 32.270 3.62% 13%

5 Amit K Desai 28.274 317% n11%

B Epcot Infraspace Private Limited 22,681 2.55% 0.09%

T Empere Infraspace India Private Limited 22 681 2.55% 0.09%

8 Bayjool A Desal 22.168 2.49% 0.09%

9 Bhagwatl Prasad 5 Lohia 17.149 1.93% 0.07%

10. | Prashant Bhansali (HUF) 14,524 1.63% 0.06%

11. | Maya Bhansali 12,631 1.427% 0.05%

12. | Rameshwar Lal Katani 12.000 1.35% 0.05%

13. | Manish Jagdish Karwa 11,19 1.32% 0.05%

14, | Vivek Mehrotra 11,250 1.26% 0.04%

15. | Patel Chintan [HUF) 11.000 1.23% 0.04%

16. | Safir Anand 10.500 1.18% 0.04%
*Subject 10 extinguishment of 8,90,822 Equity Shares accepted in the Buy-back;
33 The shareholding pattern of the Company Pre and Post Buy-back is set larth below

Pre-Buy-Back” Back#
EERRETL M Sherchits Mo. of Equily Shares % lo the existing Equity No. ol Equity Shares % lo the Post Buy-back
Share Capital Equity Share Capital

Promaoter & Promaoter Group 1.75.11.659 66.05 1.75.11,659 68.35
Fo Investo Flts/ MRigMNon-resi
ey 22
Indian Financial Institutions/ Banks/Mutual Funds/ B1.08.671 31.65
Govt. Companies
Public including other Bodies Corporate 89,37 4T a3.n
Total 2,65,11,152 100.00 2.56,20,330 100.00

* As on Record Date i e. Wednesday, Jufy 15, 2026, as rmentioned in the Ledter of (Wfer
*Subject fo extingushment of 8,90,822 Equity Shares accepied in ihe Buy-back.

4. MANAGER TO THE BUY-BACK

SAFFRON

. e e e onergising ideas
Safiron Capital Advisors Private Limited

605, Sixth Foor, Centre Point, Andheri-Kurla Road, J. B. Nagar, Andheri (East), Mumbal -400 059, Maharashira, India

Tel. No.: +91 22 48730304

E-mail 10: buybacks@@salfronadvisor.com

Investor Grievance E-mail 1D; investorgnevance@satironadvisor com
Website: www saffronadvisor com

Corporate Identification Number: UG7120MH2007PTC166711

SEBI Registration Number: INMOOOO11211

Conlacl Person:; Sate| Darde/ Sachin Prajapatl

5 DIRECTOR'S RESPONSIBILITY

As per Regulation 24(1)(a) of the SEBI Buy-back Regulations, the Board of Directors of the Company accepts hull responsibilty for the information contained in I:h15
Pos? Buy-back Public Advertisement and confirms that the information included herein containg true, factual and material information and does not contain any

miglaading information
FOR AND ON BEHALF OF THE BOARD OF DIRECTORS OF ORBIT EXPORTS LIMITED
Sd/- Sd/- S4/-
Pankaj Seth Anisha Seth Omprakash Jat
Chairman & Managing Diroctor Whole-Time Director Company Secretary & Compliance Officer
DIN. 00027554 DIN: 00027611 ICSI Membership Number A75445

Place: Mumbai

Date: August 4, 2026

PEE CEE COSMA SOPELTD

CIN: L24241UP1986PLCODB344
Regd. Office : Padamplaza, Hall No. H1-H2, First Floor, Plol No.5, Sector-168
Awas Sikandra Yojna, Agra-07 (U.P.), Tel.: 0562-2527331/32, 2650500, 3500550
Website : www.peeceecosma.com, E-mail : infoi@peeceecosma.com

PUBLIC NOTICE

{for the attention of Equity Shareholders of the Company)
Sub: Transfer of Equity Shares of the Company to DEMAT Account
of the Investor Education and Protection Fund (IEPF) Authority
Mambers of he company ane hereby nformed that in larms of provisions of Seclion
124(8) of the Companias Act 2013, and under Ruke B of Invesior Educalion and
Pratection Fund Authority (Accounting, Audit, Transter and Refund) Rules, 2016 as
amanded by |Inveslor Education and Prodection Fund Authosty (Accounting, Audil
Transfer and Refurd) Amondment Rules, 2017 offective from February 28,

2017 herain nelarred io as “|EPF” Rulas® that!

i} 1 In fenms of Rule & of IEPF Rules, equity shares of the Company, in respect of
wiiich dividond entlemants has not bean ancashed lor lasl sevan consocutive
Years or mom, ana requined to be craditod o DEMAT Account of thae Authonty 1o ba
apenad by the Autharity.

i} The Concormed Sharcholdors Le. tha sharsholdors whose shares ano liable 1o bo
transfermd to DEMAT Account of tha Authority, who have not ancashad their
dividend i tha lasl seven consatulive ywaars of mons have baen atready informed
abouwl this by 2 individual Nalcas send at thair last known addrass,

i} The Company has uploadad full detalls of concamed sharmbolders and their folic
numberor DP 10- Cliant 1D on s websites at waww. peaceacosma, com

I¥] The concernad shamholders who are holding shares in demal farm, may ploase
nobe that Company shall inform the depository by way of corporate action, when
the- sharaholders hava eir scoounts for ransfer of shares In favour of the
Alithority,

¥} The concerned shareholders who me  holding shares i physical form, the
Company would be issuing duphcals share cerlificalels) in leu of the onginal
cerificala(s) held by them and afiar issut of duplicate share corlificates, tho
Company shall inform the depository by way of corporate action to convert tha
duplicale share cerificales ino DEMAT lorm and lransfer in favour ol
Authority,Upon such issus, the Original share certificates which were registered in
your nama(s) will atand automaticaily cancellod and deemod non nagotiabla.

wi] The shareholders may please note thal (e above full detalls of sl ol such
shareholders uploaded by the company on its website should be regarded and
doomed 1o be adequate nofica in respect of lssus of new share cedificals for the
purposa of franster of shares to DEMAT Account of the [EPF Authosity pursuant bo
tha amendod rules.

wil) Sharsholders can claim thelr unclaimed dividend lying with the company for a
panod of seven consscutive yaars from tha Financal year 2018-2019 by wiiting a
betler undar their signatune together with o copy of self attested PAN card anda
copy ol a cancelled chagun of your bank account info which tha dividend amount
wholild ba cradited, o the company’s Ragistrar and Sharo Transhor Agent on of
bafore 318l August, 2028, failing which the company will be compalied 1o
transfar the relevani shares to IEPF Demat account.

In cama tha cancalled choque doas not baar your name, ploase attach & copy of
your bank passbook statement, duly self attesied

An por GE Bl Clroular No, SEBI/HO/MIRSD/MIRED_RTAMB/PCIRI2021/685,
dated 03.11.2021 and SEBIVHO/MIRSDIMIRSD _RTAMB/P/CIRI2021/087
dated 14,12.2021, it shall be mandalory for all holders of physical sscurities
in listed companies 1o furniah PAN, KYC details and Nomination . Kindly
atiach Form ISR, ISRZ and 5H 13{duly Mied] for the same. The sama can
bo downloaded from the company's wobsite ot www, peo coocosma, com.,

will} Plaasa note that no claim shall e against the company In respact of tha unclaimiesd
dividend amount(s) and the shares so transfered,

i) Bharoholdors may nole thal both the unclaimed dividonds and (he sharos
iranafarmad o DEMAT Acoount mcluding all bonalits accruing on such shonos, i
diny, can be claimed back by them by making an application in Form 1EPF-5 1o the
Authorily, as prescribed wunder the Rules and the same is available o IEPF
wabmlta &, wiww lopl gov.in,

B} Youare also requested 1o kindly gl your shares DEMAT as éarly s possible
In cana tha ahareholdor have any quonias an o subject matied and the Rulis,
thay may contact (ke Company o the Company's Roglstrar and Transler Agant at
irvis fofiowing sddress

Ms Midhi Agarwal, Company Socrotary

Foa Cea Cosma Sopa Lid

Hall H1-H2, First Floor, Padam Plaza,

Plot Mo. 5, Sikancara Awas \Vikas Yolna, Agra 22007

E-mall; infafiposcascosmi. com

OR

Mr. Virander Rana, Director

M/s Skyling Financial Sarvicas Pyl Lid., (Registrar and Translor Agant )

D=163-A, Il Floor, Okl Indusirial Area,

Phiasa-1, New Daihi- 110 020

Tl :+01-11-B4732661-88 26812682 -83

Emall : info@skynara.com Wabaito | www.skylinena, com

For & on behalf of the Board

PEE CEE COSMA SOPE LIMITED
MAYANK JAIN

(Executive Chairman) DIN : 00112847

PLACE : AGRA
DATED : 04.08.2026
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orbit exports ltd.

Registered & Corporale Office: 2nd Floor, Mistry Bhavan, 122, Dinshaw Wachha Road, K.C. College, Churchgate, Mumbai-400020, Maharashira, India
Tel: +91-22-66256262; Email: investors@orbitexports.com;  Website: www orbilexports.com
Corporale ldentification Number (CIN): L40300MH1983PLCO30872
Contact Person: Omprakash Jat, Company Secretary & Compliance Officer

POST BUY-BACK PUBLIC ADVERTISEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS /

BENEFICIAL OWNERS OF EQUITY SHARES OF ORBIT EXPORTS LIMITED

This post buy-back public advertisement (“Poest Buy-back Public Adverlisement”) is being made in accordance with Reguiation 24(vi) and other applicable provisions
of the Sacurities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended ("SEBI Buy-back Regulations') regarding the completion of

the Buy-back

This Post Buy-back Public Advertisement should be read in conjunction with the public announcement dated July B, 2026, published on July 9, 2026
(*Public Announcement”), the letter of offer dated July 17, 2026 (“Letter of Offer*) and Corrigendum fo Letter of Offer dated July 18, 2026, which was published on
July 20, 2026 (the “Corrigendum to LOF") ssued in connection with the Buy-back.
Unless specifically defined herein, capraksed lerms and abbreviabions used heren shall have the same meaning as ascrbed o such lerms in the Pubdic

Annguncement and the Letter of (ffer
1. THE BUY-BACK

1.1, Orbit Exports Limited ("Company”)had announced the offer 1o buy-back up 10 11,04,000 (Eleven Lakh Four Thousand) fully paid-up equity shares of a face value of
2 10/-(Hupees Ten only) each of the Company("Equity Shares®), representing 4.16% of the lotal number equity shares in the total pasd-up equity share capital of
the Company, from all Equity Shareholders | Baneficial Owner(s) of Equity Shares of the Company as on the Record Date, |2, Wednesday, July 15, 2026. ona
proportionate basis, through the lender offer method, at a price of ¥ 250/-(Rupees Two Hundred Fifty only) per Equity Share, payable in cash, for an aggregate
amount not exceeding ¥ 27 60,00,000/-(Rupees Twenty Saven Crore Soity Lakh only)("Buy-back®) excluding the Transaction Casts. which represents 9 .88% and
8.16% of the aggregate ofthe fully paid-up equity share capital and Irea reserves as per [as! audited standakone and consobdaled financial stalements of the
CGompany for the financial year ended March 31, 2026 i.e. the latest audited financial statements avallable as an the date of Board Meeting recommending the
proposal of the Buy-back, respectively, which is within the statutory limit of 10% of the aggregate of the tully pasd-up equity share capital and free reserves as per the
last apdited accounts of the Company for the knancial year endad March 31, 2026, in compikance with the provisions of the Companses Act and the SEBI Buy-back

Reguiathons.

1.2, The Buy-back was implamented by the Company using the Mechanism for acquisition of shares through Stock Exchanges pursuant to Tender-Ofters undier
Takeowers, Buy-back and Delisting (“Stock Exchange Mechanism™) notified by SEBI vide circular CIR/CFIVPOUICYCELL /2015 dated April 13, 2015 read with the
SEBI Circular CAU/DCRZ/CIR/P/2016/131 dated December 8, 2016 and tha SEBI Circular SEBVHO/CFOVDCR-IVCIR/F/2021/615 dated August 13, 2021,
incloding any amendmants of statutory modifications for the time being in torce("SEBI Circulars™). The Company had taken acquisition window of the Nabonal
Stock Exchange of India Limited (*NSE") and B5E Limited (“BSE") for lacilitating tendering of Equity Shares under the Buy-back. For the purposes of the Buy-back,

BSE Limited ("BSE") was the designated stock exchange

1.3 The Buy-back Opening Date was Toesday, July 21, 2026 and the Buy-back Closing Date was Monaday, July 27, 2026

2. DETAILS OF THE BUY-BACK

2.1, B,90,822 (Eight Lakh Ninety Thousand Eight Hundred Twenty Two) Equity Shares were bought back undar the Buy-back, ala price of ¥ 250/-{Rupees Two Hundred

Fifty only) per Equity Share
2.2 The total amount uliiized In the Buy-back s € 22,27 05 500/-(Rupess Twenty Two Crore Twenty Seven Lakh Five Thousand Five Hundred only), excluding
Transaction Costs
2.3,  Tha Registrar to the Buy-back, 1.e., MUFG Intima Indka Private Limited ("Registrar®), considersd 933 vald bids tor 8,983,257 Equity Shares in responsa 1o the Buy-
back, resulting In the subscription of approximataly 0.87 times the maximum number of Equity Shares proposad to be bought back. Of the total bds recetved, 17
bids for 208 Equity Shares wera not considered since they ware not Ebgible Shareholders as an the Record Date. Further, out of the aloresasd valid bids received for
8,932,257 Equity Shares, 2,227 Equity Shares tendered by Eligible Shareholders were in excess of their shareholding as on the Record Date and, accordingly, such
excess Equity Shares wers not considersd for the purpose of Acceptance. Additionally, of such excess Equity Shares, 1,22,483 Equity Shares pertained to 789
Eliguble Bicks under the Reserved Category. and 768,339 Equity Shares pertained io 127 Eligible Bids the General Category
2.4, The details of the valid bids considered by the Registrar are as follows
Calegary of Shareholdars Number of Equity Shares Number of valid Bids Total Equily Shares Na. of Times (B/A)
o reserved in the Buy-back (A) Validly Tendered (B) _
Reserved Category for Small Sharaholders 1,65 600 789 | 1,22 483 0.74 |
Ganeral Category for all ather Eligible Shareholders 9,38,400 127 | 768,339 082 |
 Total 11.04.000 916 8,90 822 081

25 Al vabd bids were considersd for the purpose of acceptance in accordance with the SEBI Buy-back Regulations and the terms set out in the Letter of Offer. The
communication of acceptance/rejectionwas dispatchad by the Registrar, through email, 1o the relevant Ehgible Sharsholders (who have thasr a-mail IDs registoned
with the Cormmpany or the Depositories) on Monday, Augusl 3, 2026. In cases whers email IDs were not registered with the Company or the Depositories and ermail
bounce cases. physical letters of acceptance/rejection will be dispatched to the Eligible Shareholders by the Registrar on Monday, August 3, 2026

2B The settiement of all valid bids was completed by Indian Clearing Corporation Limited and National Securttes Clearing Corporathon Limited (hereinalter collectvely
referred to as “Clearing Corporations®) on Monday, August 3, 20268. The Clearing Corporations have made direct lunds pay-out o the Eligible Shareholders,
whosa shares have beon accepied under the Buy-back. If bank account details of any Eligible Shareholders were not avadable or if the fund's transter instruchion
was rejecied by the Reserve Bank of India /relevant bank(s). due to any reasans, then the amount payable to the concernad shareholder will be transtermed to the

Shareholder's Broker for onward transfer to such Eligitile Shareholders

27.  Equity Shares in dematerialized form accepled under the Buy-backwere transferred to the Company Demat Account on Monaday, Augus! 3, 2026. The
unaccepted Equity Shares. It any, tendered by the Eligible Sharsholders in dematerialized lorm have been unblocked in the account of respective Eligible
Shareholders by the Clearing Carporation on Monday, Augusi 3, 2026 No Equity Shares in physical farm were validly tendered in the Buy-back

28. The extngueshment of 890 822(Eight Lakh Ninety Thousand Eight Hundred Twenty Two) Equity Shares accepted under the Buy-back, comprising
8.90.822 Demat Shares., |5 curmently under process and shall be compéeted on or before Wednesday, August 12, 2026

3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

3.1, The capitsl structure of the Company pré and post Buy-back |s sel forth below:

1El:|mT'|.' Shares having & face value of T 10/- chl

Pariculars Fﬂ:l:l-lﬂ' Back#
No. of Equity Shares Amount ( ) No. ol Equity Shares Amount { T )
Auorsed Shae Capta 35000000 | 35,0000000] 35000000] 35000000 |
Issued, Subscribed and F‘.‘llr'.l-up Sharg Cilpll'.ll 2.6511,152 26,5111 HD[ 2.56,20 330 25,62.03,300 |

*As on Record Date i.e. Wednesaay, July 15, 2026, as mentioned in the Letmer of Ofer
# Sutyec! lo extinguishment of 8 90,822 Equaty Shares accepled in (he Buy-back

3.2, Details of the Eligible Sharehalders from whom Equity Shares exceeding 1% of the total Equity Shares bought back under the Buy-back are as mentionsd below

§. No.| Name of the Sharsholder Wm ET:W-.M hﬂWmm ,J
Buy-back Equity Shares bought back | Buy-back Equity Share Capital#
1. Own Infracon Private Limited 2.94 D87 33.01% 1.15%
2 Satya Prakash Mirtal 45,100 5.06% 0.18%
3 Ruchir Infotech Pyt Lid 37,500 421% 0.15% |
| 4 Bharath C Jain 32.270 3.62% 0.13% E
5. | AmitK Desai 28,274 317% 0.11% |
6. Epcodt Infraspace Private Limited 22 681 2.55% 0.09%
T Empire Infraspace Inda Private Limited £2.681 2.55% 0.09%
__ﬂ Baypool A Desal 22,168 2.49% [LEE"&
9. | Bhagwali Prasad S Lohia 17,149 1.93% 0.07% |
10. | Prashant Bransali (HUF) 14.524 1.63% 0.06%
11. Aaya Bhansall 12.631 1.42% 0.05%
12. | Rameshwar Lal Kalani 12.000 1.35% 0.05%
13. | Manish Jagdish Kanwa 11,791 1.37% 0.05%
14 Vivek Mehmira 11,250 1.26% 0.04% |
15 Pated Chintan (HUF) 11,000 1.29% 0.04% |
16. | Safir Anand 10,500 1.18% D.04% ].
“Subject o extinguishment of 8,90,822 Equity Shares accepled in the Buy-back;
33, Theshareholding patern of the Company Pre and Post Buy-back is set forth balow
R S lt:hmnh'hgﬁﬂr 'thl’ﬂthr-lﬂ‘l
Mo. of Equity Shares Share Capital Mo. of Equity Shares Equity Share Capital I
Promater & Promoter Growp 1.75.11.659 66,05 1,75.11, 658 EIE-.EEE
F Iy s | Fs/NRI -Tesi /
Indian Financial Institutions/ Banks/Mutual Funds/ 81.08.671 31.65|
Govt, Companies
Public including other Bodies Corporate 89 37 411 3{n
Total 2.65,11,152 100.00 2,56.20.330 100.00

* A5 on Record Date (e, Wednesday, July 15, 2026, as mentioned in the Lefter of Offer

*Subject to extinguishment of 890,822 Equiy Shares accepied in the Buy-back
4. MANAGER TO THE BUY-BACK

SAFFRON

e e e e e energising ideas

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, Andheri-Kurla Road, J. B. Nagar, Andheri (East), Mumbal -400 059, Maharashira, India.

Tel. No.:+91 22 49730394
E-mail 1D: buybacks@saffronadvisor.com

investor Grievance E-mail ID: investorgnevancedsaffronadvisor.com

Website: www saflronadvisorcom

Corporate ldentification Number: UG67120MH2007PTC166711
SEBI Registration Number: INMOD0011211

Contac! Person: Sate| Darde’ Sachin Prajapati

5 DIRECTOR'S RESPONSIBILITY

As per Reguiation 24()(a) of the SEBI Buy-back Reguiations, the Board of Directors of the Company accepts full responsébility for the information contained in m:s
Post Buy-back Public Advertisement and confirms that the information inchuded herein contains frue. factual and material information and does not contain any

misleading infarmation,

FOR AND ON BEHALF OF THE BOARD OF DIRECTORS OF ORBIT EXPORTS LIMITED

8d/- Sd- Sd/-
Pankaj Seth Anisha Seth Omprakash Jal
Chairman & Managing Director Whole-Time Direcior Company Secretary & Compliance Officer
DIN: 00027554 DIN: 00027611 ICSI Membership Number A7T5445

Place: Mumbai

Date: August 4, 2026

(G] PEE CEE COSMA SOPE LTD.

CIN: L2424TUP1986PLCO08344
Regd. Office : Padamplaza, Hall No, H1-H2, First Fioor, Plot No 5, Sector-168
Awas Vikas Sikandra Yojna, Agra-07 (U.P.), Tel.: 0562-2527331/32, 2650500, 3500550
Website | www peeceecosma.com, E-mall | info@@peeceecosma.com

PUBLIC NOTICE

{tar the attention of Equity Shareholders of the I:ﬂmgany]
Sub: Transfer of Equity Shares of the Company to DEMAT Account
of the Investor Education and Protection Fund (IEPF) Authority
Mambsars of this company arg hioroby infarmed [hal in lenms o provislons of Sechion
124(8) of the Companids Aol 2013, and under Rula 8 of investor Educalon and
Fratectan Fund Autbority (Actounting, Audd, Transfer and Rafund) Rules, 2016 as
amisnced by Iveslor Educalion amnd Protection Fund Authority (Aocounding, Adsdit,
Transfar and Rofund) Amondment Rubss, 2017 effective Trom Fabruary 28,

204 ¥ haosrain roformed (o aa "1E PF Ruloa® thai
ik I leoms of Rule 8 of |EPF Rules, equity shaies of e Company, in reapect af
which dividond anlitlemants has nol boon oncashod or [ast sovon consacullve |
yERArs of mong, e rodguined o b credibed 1o DEMAT Accownt of the Authority to ba |
apanad by fha Authonty, |
iy The Concamad Shamholders | the shareholdaem whoso shares ans kable 1o ba
transferred 1o DEMAT Accound of the Authostly, who have not encashed halr
dividend in the lnst seven contacutive yoamn or mora have bean alresdy informad
abowt this by 2 Individusl Mobices senl al their last known address,
iy The Company has uploaded full detalls of concemed shamsholders and their folio
numbsaror DP 10- Chent | on its websites ol waw. peeceecosma. cam
] Thea congemead shareholders who are holding shares in demal form, may please
miote thal Company shall nform ihe depositony by way of corporaie aciion, where
the shareholders have their accounts for transfer of shares In favour of the
Authority.
¥} The concermed shareholders who ame  holding shames in physical form, the
Company would be ssulng duplicate share cerificate(s] in lieu of the onginal
carificalals)] hadd by them and afler issuve of duplicale share cartificales, the
Company ghall inform the deposiory by way of corporate action to comvert tha
duplicate share cerfificates into DEMAT form and transfer in favour of
Autharity, Upon such issug, the Original share cerificales which were registansed in
your narmes( s} will stand automatically cancalled and deamed fon negoiiable
wi] Tha shareholders may please nole thal the above full detalls of list of such
shareholders uploaded by the company on s websile should ba regarded and
deamsad (o ba adequale nolice in respect of [2sue of new share certificate for the
purpose of transfer of ghares o DEMAT Account of the [EPF Authariy pursuant to
tha amendad ndas
wil) Shareholders can clalm thar unclaimed dividand lying with the company for a
perod of seven consécubive yaars from tha Financial year 201 B-2010 by writing a
batler undar thair signature logether with 6 copy of sl atested PAN card anda
copy ol o cancalled cheque of your hank acoount Iro which [he dividend pmoun
abhould ba crediled, 10 the company’s Reglsirar and Share Transler Agand on of
bofors 31el August, 2026, falling which the company will be compelied o
transfer the relevan! shares to |EPF Demat account
I cake Ihe canceled chegue doas nol beal your nami, plagas aliach o copy ol
your bank paissbook stalemant, duly sell attasied
An par SEBI Clroular No. SEBVHO/MIRSD/MIRSD RTAMB/P/CIRI2021/658,
dated 03.11.2021 and SEBVHO/MIRSD/MIRED RTAMBIPICIRIZ021/68T
dated 14.92.2021, it shall be mandatory for all holders of physical securities
in listed companies to fTurnlsh PAN, KYC dotalls and Nominatlan . Kindly
attach Farm ISR, IBR2 and SH 134 duly ilaed) for the sames. The shme can
b down loaded from tho company s webisilo at www. poocooconima, com.
will}) Plaasa nale thal i clalm shal e ngains iho company 0 rospect ol ihe unclaimed
dividend armoa b s} and the shdres Go iranshermed
] Shoareholders may nole el both e onclaimed diadonds and ha shanos
transiarmed 1o DEMAT Accaunt including & banalls pccrulng on such shara, il
any, car b claimed back by (ham by making an sppicatian in Fomm IEPF-5 o the
Autharty, as prascribed vnder the Rules and the same 8 svallabie &l (EPF
wishmitn s, waw. lapl.gov.in
K] You e st nequaesbid bo Kindly gel your shanes DEMAT as aarly o pos|ble
In casa thi sharsholdors hove any quaries on ths subject mabier and the Rulss,
iy My contact the Company o the Company's Hegistra: and Transhes Agent ot
A fosonwing addiees,
Ms Midhi Agarwal, Company Socretary
Poa Con Cosma Sopa Lid
Hall H1-H2, First Floor, Padam Piaza,
Plot No. 5, Stkandara Awas Vikas Yojna, Agra 282007
E-mail. infoifrpeecescosma. com
OR
Mr. Virender Rana, Director
M/s Skyline Financial Sarvices Pvi. Lid., (Riegistrar and Transfer Agani)
D-163-A, Isi Floor, Okchia Indusinsl Area,
Phasa-1, Now Dabhi- 110020
Tal (+81-11-84T32661-88 268 12882-8]
Email ! infoi@skynera, com Waobsitn : wew skylinerta com
For & on behalf of the Board
PEE CEE COSMA SOPE LIMITED
MAYANK JAIN
(Executive Chairman) DIN : 00112947

PLACE : AGRA
DATED : D4.0B. 2026

AMsPA bifeced foifAcs
ol Frferd: W28, T A, SRS Fex, wegd, 7 R,
9IRe, 110058 TIF: 011—42603176,
i'ﬁﬁ‘- iconfacilities@gmail.com qqaTEe: www.iconf.in
Hramgya : L93000DL2013PLC258273
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MAHINDRA RURAL HOUSING FINANCE LIMITED

Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd Floor, 570, P.B.Marg
Worli, Mumbai 400 018 India,Tel: +91 22 66523500 Fax: +91 22 24972741 Branch Office: 1st Floor, Godrej
Eternia, No. 70, Tower-A, SDM Office Rd, Industrial Area Phase I, Chandigarh - 160002

(For Immovable Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the authorized officer of M/S Mahindra Rural Housing Finance Ltd. (hereinafter referred to as “MRHFL”), Having its registered office
at LUCKNOW and Branch office at CHANDIGARH under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount mentioned in the said

notice being within 60 days from the date of receipt of the said notice.

The borrower mentioned herein above having failed to repay the amount, notice is hereby given to the borrowers mentioned herein above and to the public in
general that undersigned has taken possession of the property described herein below in exercise of powers conferred on me under sub section (4) of section 13 of

the Act read with the Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 27.07.2026

The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal with the said property and any dealings with the

property will be subject to the Charge of M/S Mahindra Rural Housing Finance Ltd. for an amount and interest thereon.

The Borrower's attention is invited to provisions of sub section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

, Registered and Corporate Office; YES BANK House, OF Westemn
m Express Highway, Sanscrz Essl, Mumbai — 400055 India

Possession
Notice

CIN: LES190MH2003PLC 143249
Regional Offica Al: 4th Fisor, Max Towar, Sectar 168, Maida, U P- 201301
Sale notice for sale of immovable properties

E-Auction Sale Notice for e of Immovable Assets unger the Secunbisation and Reconsiruction
of Financial Assels and Enforcamant of Sacurdy IntarestAct, 3002 read with provisa o Rule 3 (8]
of the Sacurily Interest{Enforcamant) Rules, 2002

Molice & hereby given i the publicm peneral and in perficutarto the Bomower (5} and Gaaranior
(5] fhat e balow dascrbed immovable propery morgagedichargad fo the Sacured Credicr,
the physical possession of which has been taken by the Authorized Officer of Yes Bank Lid. i.e.
Securad Creddor will be sald on °As is Whare s Bass” and “As |5 What s Basis” without recoursa
on Auglest 26th, 2026, for recovery of Rs. 2,52,85,147 .46 - (Rupees Twa crore fifty two lakhs
eighty five thousand one hundred forty seven & forty six Only) due on September 12th,

2022 subjact to fhurthar inferas! and charges af confracied rate, dus [ the Sacured Credior fram

Description of Secured asset
(Immovable Property

Name of the Borrower(s) /

N Guarantor(s)

Demand Notice
Date & Amount| Possession

(1) ME BTL International Through s Partners Mr Sucha Singh & Amitoj Singh Malhotra
Address:- 22558 StNe 11, Janta Nagar, Ludhiana Punjab 141002 (2) Sh. Sucha Singh  5/o
Milkha Singh Address:- House No 1213 HIG Sector-d0, Urban Estate, Chandigarh Road,

Date of

1. | CHANDIGARH Branch
LAN:-1734922/

House No. 18-A, Ground Floor, Property No-PT-1503-1991989 measuring 00 Kanal 1-
4/9 Marla, (43.33 Sq. Yards), bearing Khewat/Khatoni No. 462/481 comprised under
X0AHCDG000001734922  |Khasra No. 32/4/2/2/2(2-19), 5/1/2(1-19), 5/2/1(3-15), Kitte 03, land measuring 08
Rajesh Kumar (Borrower) | Kanal 13 Marla share to the extent of 13/16557 i.e. 00 Kanal 1-4/9 Marla, situated at
Pooja Bhotra (Co- Borrower) | Chirag Chandigarh Enclave, Village Jandpur, Hadbast No. 28, Tehsil Kharar, Distt.
S.A.S. Nagar Mohali, Punjab. ,East: Flat no 17A, Others Plot, West: Flat no 19A, North
: Open 45 ft, South : Entrance 45ft

12-02-2025 |03.08.2026 Focal Point, Ludhiana Punjab 14101041s0 At:- 225518 5t No 11, Janta Nagar, Ludhiana
Rs. Symbolic Punjab 141002 (3} Sh. Amitoj Singh Malhaotra S/o Sh Harinder Pal Singh Address.- House
4305881.9 Possession Mo 4119, Atam Nagar, Millar Ganj, Ludhiana, Punjab 141010 Also AL- 22558 St No 11, Janta

Magar, Ludhiana Punjab 141002, The Resarve Prica will be Rs 3,10,00,000/- (Rs Three Grare
Ten Lakh Only} and the Ezmest Money Dapositwil be Rz 31,00,000/- (Rs Thirty-0ne Lakhs
Cinily)

Al piece and parcel of commercial property (e, Factory measunng 3720 Sq Yds (DER-03M)

Place :- S.A.S. NAGAR Date: 05.08.2026

Sd/- Authorised Officer Mahindra Rural Housing Finance Limited

compresed in Khasra No 8RTEE 1800 160152, 16003, 25052 25252 701111 Khata o S544d 64

“A THE KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: BAJAURA DISTT. KULLU (HP) PH. NO. 01902-265353
POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of the The Kangra Central Co-Op Bank Ltd. Bajaura,
Branch, Distt. Kullu (HP), The under Securitisation And Reconstruction of Financial Asset And Enforcement of
Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 9 of Security
Interest (Enforcement) Rules 2002, issued a Demand Notice dated 06.09.2024 calling upon the borrower(s) 1. The
Markandey Women Handloom and Handicraft Co-Op Industrial Society, Village Tharas, PO Hurla, Tehsil
Bhunter, Distt. Kullu (HP), 2. Smt. Toli Devi W/o Sh. Rajinder Kumar, Village Tharas, PO Hurla, Tehsil Bhunter,
Distt. Kullu (HP) (President), 3. Smt. Rupi Devi D/o Sh. Narotu Ram, Ward No. 4, Sarsai, PO Jalugran, Tehsil
Bhunter, Distt. Kullu (HP) (Seceratory) Guarantor(s) 1. Smt. Toli Devi W/o Sh. Rajinder Kumar, Village Tharas,
PO Hurla, Tehsil Bhunter, Distt. Kullu (HP) 2. Smt. Rupi Devi D/o Sh. Narotu Ram, Ward No. 4, Sarsai, PO
Jalugran, Tehsil Bhunter, Distt. Kullu (HP), 3. Smt. Mani Devi w/o Sh. Het Ram, Village Tharas, PO Hurla, Tehsil
Bhunter, Distt. Kullu (HP) to repay the amount mentioned in the notice being Rs. 9,80,414/- (Rupees Nine Lac
Eighty Thousand Four Hundred Fourteen Only) with further interest w.e.f. 30.08.2024 at the agreed rate and
otherexpenses andcharges applicable within the 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and public in general, that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him/herunder section 13(4) of the said Act read with Rule 9 of the said Rule on this 31st day of JULY 2026.

The borrower in particular and public in general are hereby cautioned not to deal with the property and any dealing
with the property will be subject the charge of The Kangra Central Co-Op Bank Ltd. Bajaura Branch Distt. Kullu
(HP) for an amount of Rs. 9,80,414/- (Rupees Nine Lac Eighty Thousand Four Hundred Fourteen Only) with
furtherinterestw.e.f. 30.08.2024 atthe agreed rate and otherexpenses and charges applicable.

DESCRIPTION OF ASSETS

Land measuring 0-3-0 Bigha being 3/112 share of total land measuring 05-12-00 Bigha in Khasra No. 978, of
Khata / Khatoni No. 296/398, entered in jamabandi for the year 2012-2013 of Phati & Kothi Chong, Tehsil
Bhunter, Distt. Kullu (HP) in the name of Smt. Toli Devi.

"IMPORTANT"

a5 per jamabandi for the year 2011-12 gtvatad al Vakiya Vifage, Dhardari Kalan, H.B. Ho 241,
Tehsil & Distt Ludkéana Boundad as Under - Eagt - Harjit kaur &dm 241'8" Wesi- Nesraj Adm
4187 North:- Rasta X3 wide Adm. 98" Saulh:- Balwindar Singh Adm 98
Date and timo of e-auction: August 26th-2026 from 11:00 am o &:00 pm with extenzions of 5
mirutes each
Last date for submission of bid: August 24th, 2026, U8 3.00 pmi
Date and time of Inspection of property: August 21st, 2026, from 11:00am 10200
For defsiled lerms and condibons of fhe ssle, please refer do the link provided =
flpaf 10,949, Sabout-us/mediafauclhon-properly-- Secured Craditor's’ websila fe
Wi, yeshank.in
In casa of any difficulty in ablairmg Tandar Documentsia-bidding cafaloque or Inspaction al e
Imemvable Properies’Secwred Assels and for Queries, Please Conlact Concemed Officiaks of
Cfictals of MYs. e-Procurement Techndlogies Limited (Awclion Tiger) Ahmedabad, 'Web Portal
Address hlips:isarfeesiauctiondiverne] Bidder Support Members: +91 026556232118 &
BOTREI1REA, O79- GE1368300EB13683T. E-mail: supporifauctionligarnet and
ramprasadidiauciontiger.nel. Comactperson: W Ram Sharma 2978501386,
&g confemplated Ws, 1308} of the &ct, in case our dues logether with all cosfs, charges and
Expenses nourmed by us are lendered a1 any b bafore e date fioed for sabs o transier, the
secured assel shall pol be sold or ransferred by us, and no furthar step shall be taken by us for
Irarshar or sale of that secured assal.

SALE NOTICE TO BORROWERIGAURANTORS
The ahove shall b= treated as Nobice Lit, 9(1) read with B{§) of Sacurily Interest (Enforcemant)
Rutes, 2002, o the Obiigants 1o pay the sama within 15 days from the date of publication

Date: 05th-Augusi-2026, Place; Chandigarh YES BANK LMITED, Authorized Officer

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

Authorised Officer,
The Kangra Central Co-Op Bank Ltd.

Date: 04.08.2026
Place: Bajaura

Registered and Corporate Office: YES BANK House. OF Weslern Express Highway,
oantacruz East, Mumbai - 400055 India. Yes Bank Ltd., Ground Floor, B-xX 2427-928 Goving
Magar Firozpur Road Ludhians 141007 Website: www.yeshank in

YES _,ri:::ii'*"" BANK

Publication of Notice u/s 13 (2) of the SARFAESI Act

Motce 15 hereby geven that the under mentioned borrowers)iCo-Bomowenz) quaraniorisimartgagon|s)  who have defaulted in the
repayment of principal and inferest of the facilitiss obiained by them from the Bank and whosa facilities account have begn classified a5 Non-
Performing Assets [(NPA). The notice was issued io them under Saclion 13(2) of the Secunitization and Re-construction of Financial Assets and
Enforcament of Security InterastAct 2002 (SARFAES! Act) an (heir last known addreszas but they have been returned un-servad and ag such
they are hareby informed by way of this pubic nobice.

Name of Bomowers, Co-bomowers, Mortgagors Detalls of Secured Assat

1, Ws P K Fabrics Through (Borrower) lis | Preperty No.1"All the piece & Parcel of the Property measuring area 239 Sq¥rdsie MC
Proprietor Pawan Kumar Bhumbla Clo # ) # XXX\1-545" (as par TS form 1 for the Year 2028-2019) Comgrised in Khasra ® 21/12/2.8.
1718012, 5t # 3, Mohalla Fatehgarh Gandhi é BO2-593 Khata # 263479 1o 422 as per [amabandi for the year 2008-2009° (Khata #
Magar Ludhlana 141007, 2. Mr. Pawan Kumar | 3650422 as par Jamaband for the yesr 2013-2014 situated al village Jawaddi HB # 160
Bhumbla S/o Sita Ram (Co-Borrower & | Abadi Known as Gobind Nagar Pakhowa! Road Ludhiane © Boundaries! East- Road 20
Mortgagor) Ffo House & Mear GuruAmardas | Wide, West:- Davinger Singh, Morth;- Roed 20"Wide, South ~-Balwant Singh

Magar Professor Cofony, Raiguru Magar§Prupnrt'_.l#l:-fl.ll‘.l'-spiece & parcel of the propery e House # B-2-1T18M6/T admeasuring
Pakhowal Foad Lughiana 141012 3. Mrs. i 36.44 3q Yde oulof T2.88 3q Yds comprised in Khasra # 731-T34-732 Khata ¥ 443/506/
Goldy Bhumbla Wie Pawan Kumar| 448507 5821668 as per Jamabandi for the year 2004-2005 | Khala # 451510 as per
Bhumbla (Co- Borrower) Rio House # Near ! Jarmabandi for the vear 2014-2015) sibuated al village tasal Mahal Bhagal Hadbas! 8 164
Guru Amardas Nagar Professor Codony, | Abards Krowm a3 Mohalla Sohan Singh Magar Tehsil & District Ludhizna” Boundaries: East-
Rajguru Nagar Pakhowal Road Ludhiana | Ajey Kuimar, West- lqbal Singh, orth:- Streed 12' "Wide, South:- Charangt Singh

|

141012 | Mortgagor: Mr. Pawan Kumar Bhumbla 5/e Sita Ram
Date of NPA | Dateof | Ofs. As per 13(2) Notice: Rs. 2,39,03,871.06 (Rupees Two Aceount No.Type of Loan:
15042026 Motica Cirore '-!'hirl_',' Mae Lakh Thraa [hausand E r:_r?ﬂ Humdrad MORD023000E2 155 | Cradit f-':l-'.:I|I|:"
20-07- 035 S.g-'.-s-rﬂ:r' Dna Rupees and six Paisa Only) as on 17,07, 2028 PLMOD0R0 506455 | Personal Loan Eacility

The above borrowensheo-Borowersliguaranionstmorigagons) (whenever applicablel are hesaby called upon bo make payment of
putstandirg amaunt within 60 days from the date of publication of this notice, Failing which further steps will be taken after expiry of sald 60 days
undar sub-section {4) of Section 13 of SARFAESIAct. This ig bo bring to yvour attenfion that under Sec,13(8) of SARFAES| Act, where the amount
of dues of the secured creditor tegether with all costs, charges and expensas incurred By him is tendered 1o the secured creditor at any Bme
before the date of publication of notice for the public auction! tender! privaie treaty, the secured azsed shall not be sold or transfered by Uz and no
further steps shall be taken by us for ransfeér or sale of that secured assat,

Date: 05.08.2026, Place: Ludhlana Sdi- (Authorized Officer) YES BANK LIMITED

Y THE KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: THAKURDWARA DISTT. KANGRA (HP) PH. NO. 01893-205168

[Rule-8(1)] POSSESSION NOTICE (For Inmovable Property)
Whereas, The undersigned being the Authorised Officer of the The Kangra Central Co-Op Bank Ltd.
Thakurdwara Branch, Distt. Kangra (HP), under Securitisation And Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with
Rule 8 of Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 27.02.2026 calling upon
the borrower(s) A) Sh. Sanjeev Kumar b) Sh. Gurmail Singh both sons of Sh. Jagdish Chand, Village Mand
Bahadpur, PO Riali, Tehsil Fatehpur, Distt. Kangra (HP) Guarantor(s) 1. Sh. Jagdish Chand S/o Sh. Bhagat
Ram, Village Mand Bahadpur, PO Riali, Tehsil Fatehpur, Distt. Kangra (HP), 2. Sh. Kabal Singh S/o Sh. Kartar
Singh, Village Thaath, PO Paral, Tehsil Indora, Distt. Kangra (HP) to repay the amount mentioned in the notice,
being Rs. 2,02,231/- (Rupees Two Lac Two Thousand Two Hundred Thirty One Only) with further interest
w.e.f. 30.01.2026 at agreed rate and other expenses and charges applicable within 60 days from the date of
receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general,
that the undersigned has taken possession of the property described herein below in exercise of power
conferred on him/her under section 13 (4) of the said Act read with Rule 8 of the said Rule on this 29th day JULY
of the year2026.
The owners/occupiers of the property are directed to handover the vacant possession with in 30 DAYS
of this notice to avoid use of force or other measures with the assistance of District Magistrate u/s 14 of
the act. The owner/occupiers may please note that after 30 days from the date of this notice, property will
be auctioned.
The borrower in particular & the public is general are hereby cautioned not to deal with the property & any dealing
with the property will be subject to the charge of the The Kangra Central Co-Op Bank Ltd. Thakurdwara
Branch Distt. Kangra (HP), for an amount of Rs. 2,02,231/- (Rupees Two Lac Two Thousand Two Hundred
Thirty One Only) with further interest w.e.f. 30.01.2026 at agreed rate & other expenses & charges applicable.

DESCRIPTION OF THE PROPERTY

Land comprised in Khata No. 123, Khatoni No. 180, Khasra No. 867, Plot-1, measuring 00-03-96 HM. vide
jamabandi for the year 2012-2013, situated in Mohal & Moza Bahadpur, Tehsil Fatehpur, Distt. Kangra (HP)
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AMANAYA VENTURES LIMITED

CIN: L51101PB2009PLC032640

Regd. Office- 69-70, F.F, Deep Complex, Court Road, Amritsar, Punjab-143001
Website: www.amanaya.in, Email: info@amanaya.in,
Contact No: +91-9914997607

Notice is hereby given that the 17th Annual General Meeting (“AGM”) of
the members of the Company will be held on Friday, August 28th, 2026
at 10:00 A.M. at the registered office of the company, 69-70, F.F, Deep
Complex Court Road, Amritsar, Punjab-143001.

The dispatch of Notice of 17th Annual General Meeting together with the
Annual Report have been completed on August 1, 2026. These
documents are also available on the website of the Company
www.amanaya.in

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read
with Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended by the Companies (Management and Administration)
Amendment Rules, 2015, and Regulation 44 of SEBI(Listing Obligations
and Disclosure Requirements) Regulations 2015, the Company is
providing to its members, holding shares either in physical or
dematerialized form as on August 21, 2026 (cut-off-date), the facility to
exercise their right to vote by electronics means on resolutions set out in
the notice of the Annual General Meeting . The Register of members and
Share Transfer Books of the Company shall remain closed from
22/08/2026 to 28/08/2026 (both days inclusive).

The members may cast their votes using an electronic voting system on all
the resolutions setting out in the Notice from a place other than the venue
of the meeting (Annual General Meeting) (“‘remote e-voting”). The
company has engaged the services of CDSL as the agency to provide e-
voting facility.

The Remote e-voting facility shall commence on August 25, 2026 from
9:00 A.M. and end on August 27, 2026 at 5:00 P.M. The remote e-voting
shall not be allowed beyond the said date and time. Mr. Anjum Goyal
Practising Company Secretary has been appointed as scrutinizer for the
voting process.

Any person, who becomes member of the company after dispatch of the
Notice of the meeting and holding shares as on the cut-off date, may
obtain the wuser ID and Password by sending a request at
helpdesk.evoting@cdslindia.com or the manner as stated in the notice of
the meeting.

The facility for voting through polling paper shall be made available at the
AGM to the members who have not cast their vote through remote e-
voting and are presentin the AGM.

In case of Grievances connected with remote e-voting members may
contact at helpdesk.evoting@cdslindia.com or contact at toll free no. 1800
21 09911. or contact Mr. Punit Mittal, General Manager of Beetal
Financial & Computer Services Private Limited, Beetal House, 3rd Floor,
99, Mdangir, Behind Local Shopping Centre, New Delhi- 110062, India
Tel. No.:011-29961281-83/26051061/26051064.

By order of the Board of Directors

Sd/-
Date: 03.08.2026 Gurpreet Kaur
Place: Amritsar (Company Secretary)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
INODAYA FOODS PRIVATE LIMITED

Manufacturing of Milk & Milk Products In Kurukshetra, India
(Under Sub-Regulation (1) of regulation 364 of the Insolvency & Bankruptcy Board
of India (Inselvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

INQDAYA FOODS PRIVATE LIMITED
FAM : AABCJROTEE

CIN: LN S2N2HRENNEPTLO6441

H.B. 364, Pipll Ladwa Raoad, VPO
Mathana, Thesd Thanesar, Kurukshetra
Kurukshetra, Haryana-136131

No website of the Corporate Debior
H.B. 364, Pipli Ladwa Road, VPO
heathana, Thesd Thanesar, Kurukshetra,
kurukshelra, Haryana- 136131

*1.50 Lakhz LTR. Milk Per day.

*12.00 Tons of Milk Powder Per Day
6 |Quantity and value of main producks/ | FY- 2019-20- 268.54 Cr,

services zold in last financial year Mo information thereafier

i1, |Name of the corporate debtor along
with PANI CIN/ LLP No.

.i'.'. Addrass of the registered office

Sn

URL of website,
{4, | Details of place where majarity of
fized assets are located

15 |Installed capacity of main products!
SETViCES

Date: 04.08.2026 Authorised Officer,
Place: Indora The Kangra Central Co-Op Bank Ltd.

~~ VASTU HOUSING FINANCE CORPORATION LTD
VHSTW Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, Sewri

HOUWUSIMNG FINANDE (West), Mumbai 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

Whereas, Vastu Housing Finance Corporation Ltd through its head office Mumbai, Notice issued to the following borrowers / guarantors /
mortgagers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the VHFCL and
said facilities have turned to be Non Performing Assets. The notices were issued to them under section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses however the same
have returned un-served and as such they are hereby informed by way of public notice about the same.

Demand Notice Under Section 13(2) of Securitisation Act of 2002 |

- Registered and Corporate Office: YES BANK House, O Western Express Highway,
Santacruz East, Mumbai — 400055 Indiz. Also at: Ground Floor, 8-X0X 2427-928 Govind Magar Firozpur
Foad Ludhiana 141007 Also AL 300 No 129130 2 nd fioor Secior 2-C Madhya Marg Chandigarh 160009

YES / BANK

[Rule - 8(1)] POSSESSION NOTICE

The urdarsigned being the Authorized Offcer of YES Bank Lid, undar the provisions of the Secunfisalion and Reconstruslion of Financials Assals
and Enforcamant of Ssourity Imerest Ack 2002 and in exarciss of powers conferred under Sec,13012) read with rule 3 of the Securily nferasi
{Enforcament) Rules, 2002 ssusd demand nolices callng upon the respectve borrowers mentaned beraundario repay the amounds mentoned in
{he respective nofices Wis. 132 of the seid Act wilhin g peried of §0days, The respective barmowers having ailed io repay the said amounts, nolice
= herehy given o the barrowers and publicin general that ihe undersigned has faken symbolic poesession of the properfies described hergin below
n exercise of powers conferred on me under Se,13(4) of the said Act read with Rule 3 of the said Rues The respective borowers in particular and
public in generalare hereby cautioned not bo deal with the s properies and any dealing with these properties wil be sibject io the charge of the
YES Bank Ltd. for tha respective amount mentioned herain below along with interest thereon at contracted rate

Nema of Barrowers Detaits of secured assei

(1] Rashi Enterprises through its Propetier Meeraj Bhalla S/o Bahwinder | Description of the mortgaged property: Property
Singh Bhalla Address:= Krishna Magar, Ward No 14, Opg Shiv Model School, | measiring 0K-10M, comprised in Khasra Mo, 2375 Khatia no
Slreal Mo 1, Khanna Ludhiana H401 (Borrower) (2.} Mesraj Bhalla S/o [ 2002-1397 as per Jamaband for the year 2011-12 sltcated al
Balwinder Singh Bhalla Agdrass - Kashna Nagar, Ward Mo 14, Ope Shiv Modsl | Villags Bhanna Kalan, Takzil Kharra & Disll Ludhiana,
Schaool, Sreef Mo 1, Khanna Ludhigna MI401, (Co-Barrower & Mortgagor) (3] | Boundaries: Erst Mewa Singh Adm, 707, Wes!: Darshan
Sml Swaran Lata W/o Sh, Balwindar Bhalla Address:- Keshna Nagar, Ward Ma [ 3ingh Adm, TUDC, Norh; Sireed Adm, 376, South: Other
14, Qp Shiv Modal School, Streal No 1, Khanna Ludbana K01, Canar Adm, 376" Morgagor: Neeraj Bhalla Slo
AccountNo: 2479728 Balwinder Singh Bhalla

Date of Notice Ws.13(2) | Date of Possession Notice Amount : Rs. 1.41,45,852.73 - (Rupees One Crone Forty-Cne Lakh Forty Five
2004 20326 15t Bug 2026 Theusand Eight Hundred Fifty Two Rupes and Sevenly Three Paisa Oaly) dug as an 200472028

Name of Borrower, Date and Amount of Description of Mortgaged
Co-borrower and Demand Notice Under property
Loan A/c No. Sec. 13(2)

VINOD KUMAR (since deceased) to all Legal Heirs 28/7/2026 Property i.e., Plot no. 75, measuring 332 Sq.
(Applicant), The Known / unknown legal heirs, Rs. 379037/-ason  |Yards, (UID no. 60622SW051000R0174) situated
successors, representatives, and assigns of VINOD 16/7/2026 with further |at Village Bappa, Tehsil and Distt Sirsa as per
KUMAR, (Since deceased), Rajni Bala Wife of Late Interest and charges | Transfer deed no. 14200 dated 28.3.2019 and
Mr. VINOD KUMAR legal Heir of VINOD KUMAR thereon Sawamitav Patar,Tehsil and Distt Sirsa-125078.
(since deceased), Fakir Chand Father of Late Mr. North: Danda 82-09" Hio Dr. Rai Kumar and
VINOD KUMAR legal Heir of VINOD KUMAR (since ' . s . )
deceased), Virender Kumar Brother of Late Mr. Ramesh, South: Danda 82'-09" Gali, East: Danda
VINOD KUMAR legal Heir of VINOD KUMAR (since 31-00" Shop of Narender Kumar, West: Danda
deceased), Kailash Rani Mother of Late Mr. VINOD 41-00” Gali
KUMAR legal Heir of VINOD KUMAR(since
deceased), FAKIR CHAND (Co Borrower),
VIRENDER KUMAR (Co Borrower), RAJNI BALA (Co
Borrower), KAILASH RANI (Co Borrower), Noori Bala
(Co Borrower)

HL0000000169781
VISHAL GOYAL (since deceased) to all Legal Heirs 24/7/2026 Khasra No.345/1 Situated At Ganpati Dham Gram
(Applicant), SHIKSHA AGARWAL Duaghter of Late Rs. 855972/-ason  |Jamalpur Kala, Pargana Jwalapur Haridwar,
Mr. VISHAL GOYAL legal Heir of VISHAL GOYAL 16/7/2026 with further |Uttarakhand, 249408 admeasuring 600 Sq Ft
(since deceased), SHIKSHA AGARWAL (Co Interest and charges  [bounded by. North: Plotno E 7, South: Plotno E 9,
Borrower), Mohit Singh (Guarantor) thereon East: 20ft wide road, West: Plotno E 21

MLP000000230465

{7, |Number of employees! workmen NIL
t6 | Further details including East May be chizined by sending email ai
available financial statements (with | cip.modayafogdsiamall.com , CC
schedules) of two years, lists of cmaashokouptfigmad.com
i creditors are available at URL:
18, |Eligibility for resolution applicants
under section 25{2)h) of the Code is
available at URL:
10. |Last date for receipt of expression of
i interest

11. |Date of issue of provisional list of
prospectiveresolution applicants
12, |Last date for submission of
I objections fo provisienal list
(13, | Date of issue of Finallist of
prospactiverasolution applicants
114, |Date of issue of Information
Memorandum, Evaluation Matrix and
Request for Resolution Plan to
prospectiveresolution applicants
15. |Last date for submission of
Resolution Plans
{16, |Process email id to submit Expression] crp.inodayaloods
of Interest CC: caashokgupligmail.com
i17. | Details of the corporate debtor's Corporate Deblor = nof ragislerad as
registration status as MSME MSME.

May be obdained by sanding email at
cirpnadayafoodsfiemail.com

2210802026

2010802028

DMK 2026

120 2026

150N 2026

16.10.2026

Sdi-

ASHOK KUMAR GUPTA

RP of Mis INDDAYA FOODS PRIVATE LIMITED,

IP Reg Number: IBBIIPA-003/IP-NODD10/2016-201 7110072

Office: Plot No, 6, First Floor, State Bank Magar, Outer Ring Road,
Paschirm Vihar, Mew Delhi-110063, Email: cirpinodayafoodsi@gmall.com

{1]. Wz Travel 4 U.com Through its Prop. LL Mr. Ashoo Sharma S/o Parshotam Lal Sharma | Description of the mortigaged
Through His Legal heirs Office at:- Shrinath Palaca, Oid Post offica Hoad, Phagwara- 144401 Also | property: 1. Property Detail House
at:- Rio House no.-210, near New Mogsl Town, Regency Town, Phagwara Distict Kapurhgla-144407, | no, 210, measuring 11 Marla {1085
{2]. Miz Shrinath Palace Through its Prop. Mr. Umesh Sharma 5/o Parghotam Lal Sharma Office | Marlz) bounded as Easl; - Road, Wesi
at:- Shnnalh Palaca, OId Post alfice Road, Phagwara-144401 Also at:- Rio Housa no, 210, rear New | Bulding, Morth No_ 211, South: - No. 209
Miodel Town, Regenay Town, Pragwara Distict Kapurthefia-144407, ("Boerower and Morigagor *) (3] | in Khasra no. 3545, (074035046,
Mr. Umesh Sharma Slo Parshotam Lal Sharma Office At :-3hrinath Palace .Cid Post Office Road, | 707335346, 3549 and Tehsd Phagwara
Fhagewasa -144401 Also At- Rlo Houza # 209 Mear Mew Modal Towan, Regency Town Phagaara | & Distt Kapurthals,

Distnct Kapurihala-144401, Being Legal Heir of Late Mr Ashoo Sharma Sie Parshofam Lal Sharma | 2, Property Detail House no, 211,
(4] Smt. Manjul Sharma Wi Lt Mr. Ashoo Sharma Slo Parshotam Lal Sharma Rio House no. 209, | maasuring 12 Marla bourded as East: -
naar Mew Model Town, Regency Town, Phagwara Distict Kapurthala-144401. Also At-Cffica at- | Road, Wesl Bullding, MNorth Mo, 211,
Shrinath Palece, Ok Post ofice Road, Phagwara-144401 Being Legal Heir of Late Mr Ashoo | South: - Mo, 209 in Khagra noo 3545,
Sharma3io Parshotam Lai Sharma. (5) Lt Mr. Ashoo Sharma Sio Parshotam Lal Sharma | 7O7T4/3546. TO7V3/3546 and Tehzll
Through His Legal Heirs, R House na. 205, near New Modal Town, Regancy Town, Pragwara Distsel | Phagwara & Distt. Kapurthala
Kapurhafa- 144401, Also at: Office at- Shringlh Palaca, Oid Post ofica Road, Phagwara- 144401 (6] | 3. Property Detail House no. 208,
Mr. Umesh Sharma Sio Parshotam Lal Sharma Office at- Shrinath Pafaca, Old Post office Road, | measuring 13-34 Marfa bounded &s
Phagwara-144401 Also At:- Rio House no. 209, near Mew Model Town, Regency Town, Phagwaa | East - Foad, West Bulding, North Mo
Disbel Kapurihala-144401 [("Borrower and Mortgagor ) { T) Smt. Manjul Sharma Wio Mr, Ashoo | 211, South. - Mo 209 n Bhasta no.
Sharma 5o Parshotam Lal Sharma Rio Housa no. 209, near New Model Town, Regency Town, | 3545, TO74/3546, TOTAG546, 3548 and
Phagwara Distict Kapurthala-144401. Also at: Office at- Sheinath Palace, Ol Post office Foad, | Tehsil Phagwara & Disli, Kapurihala
Priagwara-144401 {"Co-Borrower and Guarantor™) Smt. Sonia Sharma Wio Mr. Umesh Sharma | Mortgagor: 1. Mr. Umesh Sharma Slo
S/o Parshotam Lzl Sharma Rio House no. 270, near Maw Mode! Town, Regency Town, Phacwera | Parshotam Lal Sharma. 2. Lt Mr
Distct Kapuriraka-14240%. Also at: Office at- Shrnath Palace, Cid Posl office Road, Phagwara- | Ashoo Sharma Sio Parshotam Lal
144401 (“Co-Borrower and Guarantor”) LoanAccount#. 98588900000082 Sharma Through His Legal Heirs

The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever
applicable) are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which
further steps will be taken after the expiry of 60 days of the date of this notice as per the provision of Securitisation and Reconstruction of

Financial Assets and Enforcement of Security InterestAct, 2002.
Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said

mortgaged property should not be sold/leased/transferred.

Date : 05.08.2026 Authorized Officer,

VASTU HOUSING FINANCE CORPORATION LTD

Place : Haridwar, Sirsa

Date of Notica Ufs.13(2) | Dafe of Possession Motice Amount : Bs. 1,27 04,656,300 (Rupees One Crote Twanly Seven Lakh Four
F8th-May-2026 31072026 Thauzand 3 Hundred Fifty S Rupee and ThirtyPaiza Only) as on 158 May 2026

(1} Navneet Chawia (Co-Bormower &/or Mortgagor) | Description of the morigaged property: “Al that piece and parcel of the immovabale
Sio Subhash Chawla Having Address &t 867 ©, | pmpery beamg Village Phagwara Garbi Districl Kapunhala, Hadbast Mo, 74, 3 Marls
Adarsh Magar, Phagwara, Rapurthala, Puerjeb- | PlotWith AvValue of 11130 Sharg, 19 Kanal Plot With Registered No, of 10 Marlg, Khasra
144401, (2) Rashmi Chawla (Co-Borrower) Wio | Mo 3508(3-8), 35059{6-0), 42B4/3507{4-11), 42653510(3-19), 4286/3510(1-12). Vida/s
Navnest Chawla Having Address at: 861 C, Adarsh | Dhada Ghat: 415578 Owned By Naveeel Chawla, Bounded as Under {as per site):
Megar, Phagwara, Kapurihata, Punjab-144401 East House Darshan Ram, Weast: Kamaljil House, Morth: Streel. South: Kamaljil Howsse,
Loan Account No:- MICODT1015215988 Mortgagor: Navneet Chawla Sio Subhash Chawla

dorer &0 < Canara Bank

BRANCH : BEL (DP 3026)

=)
DEMAND NOTICE

DEMAND NOTICE U/S 13(2) OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS &
ENFORCEMENT OF SECURITY INTEREST ACT,2002 (SARFAESI ACT) READ WITH RULE 3 OF
SECURITYINTEREST (ENFORCEMENT) RULES 2002.

All of you, the under mentioned persons (Borrowers/Guarantor(s) ), were sent Registered Demand Notices
under section 13(2) of SARFAESI ACT-2002 of dates mentioned there against hereunder by the 'Authorised
Officer' of the Bank, calling upon you all, to pay the amount of demand notice mentioned against account, as on
date of notices with further interest till payment within 60(sixty) days of the notice. The said Demand Notice
could not be served upon all of you and in certain cases the same were returned unserved.The undersigned
being the Authorised Officer of Secured Creditor Bank has reasons to believe that all of you can not be served
with the demand Notice ordinarily except by mode of substituted service. Hence, each of you is hereby called
upon through this public notice to pay the below mentioned amount with further interest up to the date of
payment due against you within 60 days from the date of this publication, failing which, the Bank shall proceed
under section 13(4) of the said Act-2002 for taking possession of Secured Assets mentioned herein below and
thereafter to sell the same so as to realize the dues with further interest till realization with cost. Guarantor/
Mortgagor(s) due to non payment of dues by the Borrower, Guarantee given by them in hereby invoked and you

Date of Nokice U's.132) Date of Possession Notice Amount : s, 14,07 430 (Fups=s Fouresn Lakh Seven
Sth-Fab-2026 IINTI026 Thouzand -Four Hurdred Thiry Only] as on 02-02-2026

(1] Mis Shrinath Palace Through its Proprietor Mr. Umesh Sharma [Borrower & | Description of the mortgaged property: Properly Mo.1:
Mortgagor) Office; Shrnath Palace, Oid Post Office Road, Phagwara- 144401, Also | Howse Ma. 210, meaasuring 11 Marla {1085 Marla) sibuated
at: Housa No, 210, Near New Model Town, Regency Town, Phagwara, Distnct (in Khasra Mo, 3545, TOT4/3546, 7OT3/3546, 3540 at
Kapurihata - 144401 {2) Late Mr. Ashoo Sharma S/o Parshotam Lal Sharma | Regency Town, Near New Modal Town, Phagwara, Tehsll
[Deceased Co-Borrower/Guarantor & Mortgagor] Through His Legal Heirs: Ria | Fhagvara & Diinct Kagurthata, Pumsab. Boundaries:
House No. 208, Mear New Model Town. Regency Town, Phagwera, Distrct | East: Road | West: Building | Narth: Preperty No. 211 |
Kapurthaia - 142440, Also at Shrinath Palace, Oid Post Office Road, Phagwara - | South: Froperty MNo. 208 Morigagors: Mr. Umesh
144401 [(3) Mr. Umesh Sharma (Brother & Legal Hair), Rie House No. 204, Near | Sharma & Mr. Ashoo Sharma (Deceased through Legal
Mew Model Town, Regency Town. Phagwara, Districd Kapurthala — 14440, Also at | Heirs) Property No. Z: Houze Mo. 211, measuring 12
chrinaih Palace, 04 Post Cfice Road. Phagaara = 144401 [4) ) Smt. Manjul | Marda situated in Khasra Mo, 3545, TOT43545, TOTIE546
Sharma (Wife & Legal Heir) Rio House Mo, 209, Near Mew Maode! Town, Reqency | &t Regency Town, Mear New Model Town, Phagwarg,
Town, Phagwara, District Kapurthala — 14440, Also at Shrinath Palace. Oid Post | Tehsil Phagwara & District Kapurthala, Panjab
Office Roed. Phagwara - 144401, (5) Smt. Manjul Sharma Wie Late Mr. Ashoo | Boundaries: East: Road | West Buiiding | Mosth: Property
Sharma (Co-Borrower & Guarantor) Rio House Mo, 209, Near New Model Town, | Mo, 271 | Scubhc Propesly. Mo, 208 Mortgagors: Mr
Regancy Town, Phagwara, Distict Kagurhala - 144401, |8) Smt. Sonia Sharma | Umesh Sharma & Mr. Ashoo Sharma (Deceased
Wio Mr. Umesh Sharma {Co-Borrower & Guarantor) Rio House No, 210, Near | through Legal Heirs) Property No. 3: House No. 208,
Wew Madel Town, Regency Town, Phagwara, Disticl Kapurthala = 144404, (T} Mr. | measuring 13-24 Marla siiated in Khasra Mo, 353435,
Umesh Sharma Slo Parshotam Lal Sharma (Co-Borrower & Mortgagor) Rio | TOT4E04E, 70735546, 3549 at Regency Town, Near New
House Mo, 208, Mear Mew Model Town, Regency Town, Phagwera, Disinct | Model Town, Phagwara, Tehsil Phagwara & Distnct
Kapurthala - 144401 (8) M!S Travel 4 U.com Through its Proprietor Mr. Umesh | Kapurihata, Punab, Boundaries: East Road | West
Sharma | Late Sh. Ashoo Sharma (Borrower S&Mortgagor) Offica: Shrnath | Bullding | Morth: Progerly No. 211 | South: Properly Mo
Palaca, Cid Post Office Road, Phagwara - 144401 209 Mortgagors: Mr, Umesh Sharma & Mr. Ashoo
Loan Account No:- 385883 00000052 Sharma [Deceased through Legal Heirs)

are called upon to pay the entire dues.

Name of Name Of Title Holder/ Amount as per
Borrowers / Guarantor Details of Inmovable Demand Notice | Demand Notice (Rs.)
Properties Date
Borrower: Smt. Vaishali |Sh. Sagar Manocha S/o Lt. Sh. 02.08.2026 Rs.Rs.26,49,797.74/-
Garg D/o Pawan Gupta [Gulshan Kumar & Smt. Veena 04.08.2026 |(Rupees Twenty Six

57-B, |Rani W/o Lt Gulshan Kumar. All that part & parcel of |[Lakhs Forty Nine
residential property bearing H No. 957, Sector 21, [Thousand Seven
Pipc;]hlful'%, Hadryznz, I\Sezsurinlg\;l :t::]&go 3q.SMt[E. Hundred Ninety Seven
which is Bounded As Under:- North: Road, South: .

Mauchalla, Zirakpur, SAS Other House, East : House No. 958, West : House No. and Paise Seventy
Nagar Mohali, Punjab—|gs5g !:OUT 0n|Y). leurther
140603. Co-borower: |Cersai Security Interest Id - 400039081109 interest and incidental
1.8h. Sagar Manocha |CersaiAssetId-200039014598 expenses and costs.

R/o Flat No.
Bollywood
Heights—-2,Peer

S/o Lt. Sh. Gulshan Kumar Hno.957, Sector 21, Panchkula, Haryana - 134112. 2. Smt. Veena Rani W/o Lt.
Gulshan KumarH No. 957, Sector 21, Panchkula, Haryana- 134112.

Date of Notice s 132) | Date of Possession Motice Amount : Bs. 38,65,149.70 (Rupees Thirfy-Mine Lakh Sisty-Five
04, 2026 3OTFR0E Thowsand Cne Hundred Fory-Nine and Seventy Paise Only) a5 on 30.04 2026

e TS PRI SRR S s

Pleasa note that under Section 1378} of the Act, in cage dthe dues togetherwith all costs, charges and expenses incurred Dy us-are tendered atany
tirrvar bafore the date of publication of thea notice for public auction’ Sale than Sada shall nol be conciuded and secured assat shal not ba sokd or
transferred by us, and no lurther sieg shall batakan by us far fransfer or sake of 1hat s2curad aszat.

You are also put on notice that in terms of section 13(13) the Borrower/Guarantor shall not transfer by way
of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder without obtaining
written consent of the secured creditor. It is further brought to your notice that any contravention of this
statutory injunction/ restraint, as provided under the said Act, is an offence and if for any reason, the
secured assets are sold or leased out in the ordinary course of business, the sale proceeds or income
realized shall be deposited with the secured creditor. In this regard you shall have to render proper
accounts of such realization/income.

This notice of Demand is without prejudice to and shall not be construed as waiver of any other rights or
remedies which the secured creditor may have including further demands for the sums found due and
payable by you.

Date: 050372026, Place: Punjab adi- (Authorized Officer), YES BANK LMITED

DATE: 05-08-2026 AUTHORISED OFFICER

PLACE: PANCHKULA

| Date: 040812026 IP Req. Address: LD-46. Pitampura, Delhi-34
| Place: Delhi Email: cmaashokgupti@gmail com
=1
l‘ AXIS FINANCE LIMITED
(CIN: UB5821MH1995PLC212675)
Axis Housa, C-2, Wadia Intermational Canbee, Pandurang Budhikar
AXES FIMAMCE Marg, Worl, Mumbai - 400025

Demand Notice

Under Section 13 (2] of the Securitisation and Reconstruction of Financial Azsets

and Enforcement of Security Interest Act, 2002 [“Act”) read with Rule 3 of the

Security Interest (Enforcement) Rules, 2002 (“Rules”),
Whereas tha undersigned beang the Authorzed Officer of Axls Finanee Limited (AFL) under
the Act and in exercise of powers conferred under Section 13 (12} read with Rule 3 of the
Rules shready isswed delailed Demand Mobice: dated August 4, 2026 {"Demand Modice™)
under Section 13(2) of the Acl, calling upon the Borrowerfs) and Co-Borrower{s) (all
singuiary or tagether refemed to “Cbligors”) listed hereunder, 1o pay the amount mentionad
in the Demand Notice, within G0 days from the date thereof. Copy of the Demand Nofica has
been served by Speed PostA.D, and email, and are available with the undersigned, and the
sald Obdgar(s), may, I they so desira, collect fhe copy ram the undarsigned on any warking
day during normal office hours.
In connection with the above, Notice is hergby given, ance agam, 1o the sald Obligor(s) to pay
o AFL, within 60 days from the date of the Demand Notice, the amaount indicated herain
bebow. togeiher with furtherintenastlill the date of payrment and f or resdization, inaccardanca
with the loan-agreement and oiher documenisiwritngs, o any, executed by the said
Dibligon's). As security for dua repayment of the [nan, the foliowing Secured Asselis) have
bean mortgagedio AFL by the said Obligons i raspactivaly

Loan | Name of Obligar DETAILS OF Total Dutstznding
Account|{s) [Legal Heir(s) SECURED ASSET Dues (Rs.] as on
No. ILegal below date’
Representativais) Date of NPA
SPLADO| 1. Shahead Property being measurng 04 Kanal 12 Rs.
13965 |Bhagat Singh  |Maria 8 Sarsahi, comprising in Khewat!| 1,59,17.488)-
Educational Khatoni Mo. 97/108, under Khasra No.| (Rupees One
Sociaty 1001811 (3-11), its Share 340 measuring|  Crore Fifty
{Borrower) 5 Marla 3 Sarsahi; Wine: Lakhs
2 M Kulgt Pal |Khewathatoni Ne. 981109, Khasra No.|  Seventeen
Jetly 17113 min (4-16), 171131 min {2-2),| Theusand Four
{Co-Borrower — | |4i2min (01-10), 17i4/2min ((4-00), Kitte| Hundred and
| Martgagor) 04 Rakba 12 Kanal 8 Mara its Share| Eighty Eighl
3. M=, Renu 85014464 measuring 2 Kanal 13 Mada 2| Only Only) as
Jathy Sarsaha and an August (3,
{Co:Bomower = [KhewaliKhatoni No, 99/112, Khasra No.| 2026 |
I} ; 9i/24(8-00), Kitta 01 Rakba 08 Kanal Is] 304 Ay qust
4. Kapoor Singh | Share 6192880 measuring 1 Kanal 14 2078
{Co-Borower - | Masta 3 Sarsahl
I} Situated at Village Masirpur Jania
Hadbast No, 308, Tehsil Dharmkot, Dist
Maoga, Puniab, India

“with further inferes!, adddional Interest al the rale as more paricutary stated in the
Darnand Notice, incidental expenses, costs, charges elc., mcurred till the date of paymeant
andlor realization. If the said Obigor{s) fail io make payment io AFL as aforesaid, then AFL
shall proceed against the above Secured Assel{s)/Immovable Propery (ies) under Section
13{4) of the A¢l and the applicable Rules enlrely at the nsk of the said Obligor(s) as ko the
costeand consequencas,

The said Obligor(s) are prohéddad under the Act to transfier tha aforesaid Sacured Assel(s)
whether by way of saie lease or otherwise without the pnor wiitten consend of AFL. Any
person who confravenss or abets conlravention of the provisions of tha At or Rules mads
theraundershall be llabte for iImprisonmeant and'or penalty as provided under the Act

Date: (508, 2026 For AxisFinance Limided

Place: Moga, Puniab Sdi- Autharised Dfficer

Chandigarh
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—— MAHINDRA RURAL HOUSING FINANCE LIMITED

Mahimdra  Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd Floor, 570, P.B.Marg
Worli, Mumbai 400 018 India,Tel: +91 22 66523500 Fax: +91 22 24972741 Branch Office: 1st Floor, Godrej
——
Eternia, No. 70, Tower-A, SDM Office Rd, Industrial Area Phase I, Chandigarh - 160002

notice being within 60 days from the date of receipt of the said notice.

the Actread with the Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 27.07.2026

property will be subject to the Charge of M/S Mahindra Rural Housing Finance Ltd. for an amount and interest thereon.

(For Immovable Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of M/S Mahindra Rural Housing Finance Ltd. (hereinafter referred to as “MRHFL”), Having its registered office
at LUCKNOW and Branch office at CHANDIGARH under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount mentioned in the said

The borrower mentioned herein above having failed to repay the amount, notice is hereby given to the borrowers mentioned herein above and to the public in
general that undersigned has taken possession of the property described herein below in exercise of powers conferred on me under sub section (4) of section 13 of

The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal with the said property and any dealings with the

The Borrower's attention is invited to provisions of sub section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

Registered and Corporate Office: YES BANK House, O Weslem
Express Hr"m'-a; Saniacnz Ea-sl I'-1urnt-:n dﬂ[l[ilwﬁ India

Possession
Notice

CIN: lE QI'.IF..'IH.‘E'L{I?F'lGhﬁF’-ﬁQ
Regional Offica At 4th Fioar, Max Tower, Seclor 168, Maida, U.F- 201301

Sale notice for sale of immovable properties

E-Aiichon Sake Molice for Sabs of Immovable Assats undar the Secunbsation and Reconstuclion
of Financial Assels and Enforcament of Security InterestAct, 2002 read with proviso o Bule 3 (8]
o the Sacurily Interest {Enforcemant) Rules, 2002

Mofice i heredy given i the publicin general and in padicular fo the Bomrower (3] and Guarantor
5] that the balow descrbed immaovable properly morgagedicharged fo the Secured Creditor
the phiysical possession of which has been iaken by the Authorizad Officar of Yes Bank Lid. le.
Secured Credsior will be sold on “As ks Whers |5 Basis™ and “As s What ls Basis” withoul recourse
on August 26th, 2026, for recovery of Ris. 2,52,85,147.46 - [Rupees Two crore fifty two lakhs
elghty five thousand one hundred forty seven & forty six Only) dus on September 12th,
2022 subject o further interest and charges af conbracied rate, dus to the Secured Credsor from

Description of Secured asset
(Immovable Property

Name of the Borrower(s) /

N Guarantor(s)

Demand Notice
Date & Amount| Possession

(1] MIS BTL International Through s Partners Mr Sucha Singh & Amifoj Singh Malhofra
Address:- 2255/8 5t No 11, Janta Nagar, Ludhiana Punjab 141002 (2] Sh. Sucha Singh S/o
Milkha Singh Address:- House No 1213 RIG Sector-40, Urban Estate, Chandigarh Road,

Date of

1. |CHANDIGARH Branch
LAN:-1734922/
X0AHCDG000001734922
Rajesh Kumar (Borrower)
Pooja Bhotra (Co- Borrower)

House No. 18-A, Ground Floor, Property No-PT-1503-1991989 measuring 00 Kanal 1-
4/9 Marla, (43.33 Sq. Yards), bearing Khewat/Khatoni No. 462/481 comprised under
Khasra No. 32/4/2/2/2(2-19), 5/1/2(1-19), 5/2/1(3-15), Kitte 03, land measuring 08
Kanal 13 Marla share to the extent of 13/16557 i.e. 00 Kanal 1-4/9 Marla, situated at
Chirag Chandigarh Enclave, Village Jandpur, Hadbast No. 28, Tehsil Kharar, Distt.
S.A.S. Nagar Mohali, Punjab. ,East: Flat no 17A, Others Plot, West: Flat no 19A, North
: Open 45 ft, South : Entrance 45ft

12-02-2025 |03.08.2026 Focal Point, Ludhiana Punjab 1410104150 At:- 225578 5t No 11, Janta Nagar, Ludhiana
Rs. Symbolic Punjab 141002 (3] Sh. Amitoj Singh Malhotra 5/o Sh Harinder Pal Singh Addrezs:- House
4305881.9 Possession Werd 108, Atam Nagar, Millar Ganj, Ludhizna, Punjab 141010 Also At 2255'8 5t Mo 11, Janta

Magar, Ludhiana Punjab 141002, The Resere Price will be Rs 3,10,00,000i- (Rs Three Crore
Ten Lakh Only} and the Eamast Money Deposil wil be Rs 31,00,000/- {Rs Thirty-One Lakhs
Only)

Description of property

Al piece and parcel of commardal praperdy |e. . Faclory measunng 3720 Sq Yds ((SK-03M)

Place :- S.A.S. NAGAR Date: 05.08.2026

Sd/- Authorised Officer Mahindra Rural Housing Finance Limited

comprised in Khasra Mo E-’.:ﬁ'."“IEE‘J5.'1.'1.15.'1.'2.15.' 10325021, 250202, 70111 Khata ko 454/469

N THE KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: BAJAURA DISTT. KULLU (HP) PH. NO. 01902-265353
POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of the The Kangra Central Co-Op Bank Ltd. Bajaura,
Branch, Distt. Kullu (HP), The under Securitisation And Reconstruction of Financial Asset And Enforcement of
Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 9 of Security
Interest (Enforcement) Rules 2002, issued a Demand Notice dated 06.09.2024 calling upon the borrower(s) 1. The
Markandey Women Handloom and Handicraft Co-Op Industrial Society, Village Tharas, PO Hurla, Tehsil
Bhunter, Distt. Kullu (HP), 2. Smt. Toli Devi W/o Sh. Rajinder Kumar, Village Tharas, PO Hurla, Tehsil Bhunter,
Distt. Kullu (HP) (President), 3. Smt. Rupi Devi D/o Sh. Narotu Ram, Ward No. 4, Sarsai, PO Jalugran, Tehsil
Bhunter, Distt. Kullu (HP) (Seceratory) Guarantor(s) 1. Smt. Toli Devi W/o Sh. Rajinder Kumar, Village Tharas,
PO Hurla, Tehsil Bhunter, Distt. Kullu (HP) 2. Smt. Rupi Devi D/o Sh. Narotu Ram, Ward No. 4, Sarsai, PO
Jalugran, Tehsil Bhunter, Distt. Kullu (HP), 3. Smt. Mani Devi w/o Sh. Het Ram, Village Tharas, PO Hurla, Tehsil
Bhunter, Distt. Kullu (HP) to repay the amount mentioned in the notice being Rs. 9,80,414/- (Rupees Nine Lac
Eighty Thousand Four Hundred Fourteen Only) with further interest w.e.f. 30.08.2024 at the agreed rate and
otherexpenses and charges applicable within the 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and public in general, that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him/herunder section 13(4) of the said Act read with Rule 9 of the said Rule on this 31st day of JULY 2026.

The borrower in particular and public in general are hereby cautioned not to deal with the property and any dealing
with the property will be subject the charge of The Kangra Central Co-Op Bank Ltd. Bajaura Branch Distt. Kullu
(HP) for an amount of Rs. 9,80,414/- (Rupees Nine Lac Eighty Thousand Four Hundred Fourteen Only) with
furtherinterestw.e.f. 30.08.2024 atthe agreed rate and otherexpenses and charges applicable.

DESCRIPTION OF ASSETS

Land measuring 0-3-0 Bigha being 3/112 share of total land measuring 05-12-00 Bigha in Khasra No. 978, of
Khata / Khatoni No. 296/398, entered in jamabandi for the year 2012-2013 of Phati & Kothi Chong, Tehsil
Bhunter, Distt. Kullu (HP) in the name of Smt. Toli Devi.

Date: 04.08.2026
Place: Bajaura

Authorised Officer,
The Kangra Central Co-Op Bank Ltd.

Registered and Corporate Office: YES BANK Housa. OF Weslern Exprese Highway
Santacruz East Murmbal - 400055 India, Yes Bank Lid., Ground Floor, B-XX 2427-928 Govind
MagarFirozpur Road Ludhiana 141007 Website: weow yesbankin

Email; comminicaticns@yesbankn, CIN: LES1DDMHZ00EPLE143240

Publication of Notice u/s 13 (2) of the SARFAESI Act

Motice i& haraby given thal the under mentonad borrower(s)/Co-Borowenisl quarantor{s)imorgagossh  wha have defaultad in the
repayment of principal and interest of the facilibies obdained by them from the Bank and whoze faclliies account have been classified as Non-
Perorming Assals [WPA), The nobice was issued jo them under Section 132} of the Sscundization and Re-construciion of Financial Assels and
Enforcament of Securiby InterestAct 2002 (SARFAES! &ci) on their lasl known addresses bul they have been relurned un-served and as such
they are hereby informed by way of this public nobice

Name of Borrowers, Co-borrawers, Mortgagors Details of Secured Asset

1. Wiz P K Fabrics Through (Borrower) lis ; Property No.1 “All the pieca & Parcal of the Progerty measuring area 239 SqYrdsie MC
Propristor Pawan Kumar Bhumbla Clo # ) & A3XXVEBS (as par TS form 1 for B Yaar 2028201 9) I:nrr"nszdnn Khasra w 21/082-8-
171812, 5L # 3, Mohalla Fatehgarh Gandhi | 582-593 Khata # 363419 to 422 as per [amabandi for the year 2008-2008 (Khala #
MagarLudhianz 141007, 2, Mr, Pawan Kumar | 5650422 a5 per Jamabandi for the yesr 2013-2014 situated &t village Jawaddi H B # 160
Bhumbla Sio Sita Ram [Co-Borrower & | Abadi Known as Gobind Nagar Pakhows Rioad Ludhiana ™ Boundaries: East- Road 20
Mortgagor) Rio House # Near GureAmardas | Wide, West:- Davinger Singh, North - Road 20 "Wide, South -Balwant Singh

Magar Peofessor Coleny, Raigurs  Magar E Property # 2: All the placa & parcal of the propery | @ House # B-2-17181 61 admeasuring
Pakhowal Road Ludhiana 149012 3. Mrs, | 36.44 Sq Yds out of T2 88 Sq Yds comprised in Khasra # 731-734-732 Khata # 448/506/
Goldy Bhumbla Wio Pawan Kumar | 449/507 5820668 as per Jamabandi for the year 2004-2005 ( Khata # 459/510 as per
Bhumbla (Co- Borrower) Rio House # Near | Jamabandi for the year 2014-2015) situated at village taraf itanal Bhagat Hedbast # 164
Gury Amardas -Nagar Professor Colomy, E.f'.l:-m-::: Known as Mohalla Sohan Singh Magar Tehsil & District Ludhiana” Boundaries: East-
Rajguru Wagar Pakhowal Road Luedhiana Straat 12" Wede, South ~Charangt Singh

Ajary Kuirnar, West'- lgbal Singh, arth-

141012 Mortgagar: Mr. Pawan Kumar Bhumbla Sia Sita Ram
Date of NPA | Dateof | Qis. As per 13{2) Notice: Rs. 2,39,03 871,06 (Rupees Two Account No.Type of Loan:
15-04-2026 Maotice Crore Thirty Ning Lakh Three Thousand Eight Hundred MORGN2E00EE2 155 | Credif facility
20-07-2026 | Saventy Ona Rupess and six Paisa Only) as on 17.07.2026 | PLNOCDS5015064595 / Personal Loan facility

The above borrowenslco-Borowersiquaranionsimortgagons) (whenever applicable) -are hereby calied upan b maks payment of
outstanding amaunt within B0 days from the date of pubhcation of this nobice, failing which furher sleps will be taken after axpirny of said B0 days
under sub-sectian (4) of Saction 13 of SARFAESI AcL Thiz iz ba bring (o yvour aliention hal under Sec.13{8) of SARFAES| Act, where the amount
ol dues of the sacured cradilor taathar wilh all cosls, charges and axgansas incurrad by Fum = lendered 1o the sacured cradilor at sy me
before the date of publication of notice far the pulbbc auction! tenders private treaty, the sacured azsed shall nod be soid or fransfernad by uz and no
further steps shall be aken by us for ranster or sala of hat secured asset.

Date: 05.08.2026, Place: Ludhiana Sdl- (Authorized Officer) YES BANK LIMITED

"IMPORTANT"

&5 per jamabandi for the vesr 2011-12 situated al Vakiya ViBage, Dhandan Halam, H.B. Mo 241,
Tehsil & Distt Ludhana Baunded as Under - Eag! - Harjil kaur Adm 341'8" Wesl- Nnercuﬁ-.um
318" Morih- Fasia 22 wide Adm, 88 South;- Balwindar Singh Adm 98

Date and time of e-avction: August 2610-2026 fram 11200 am o200 prmowilh esbansions of 5
miruses each

- ) . Last date for submission of bid; Augusi 24h, 2026, 68 3,00 pm

copy, ftis notpossbletove_rlfy Date and time of inspection an-rup?arI'_.' Agust 2151 E*..'Eﬁplrnﬂ 1:00amin2:00

its contents. The Indian | | go gergilad ferms and conditions of the sabe, please refer fo the link provided in

Express (P) Limited cannot | | hyp.i10,0.43 Slabout-usimedia/auction-properly— Secured Creditor's. websda ig.
be held responsible for such

WL SBank. IR,

contents, nor for any loss or In casre of any difficulty in ohtaining Tender Documents'e-bidding calsiogue or inspaciion of ihe
damageincurredas aresultof Immavable PropertiesiSecurad Assets and far Quearies, Plaase Contacl Concamed Oflicials of
transactions with companies, YESBANKLTD. Mr. Amit Sharma on 9996467413 or E-mail - amit shasmabi2 @yves bank.in and
associations or individuals Cficials of M/s, -Procuremenl Technologies Limited (Awclion Tigar) Ahmedabad, Web Portal
advertising in its newspapers Address hips:isarfaesi auctiontigernet Bidder Support Numbars: +91 9265562829118 &
or Publications. We therefore BOTREGO18EE, 078- BE1 “EEE"' GE136837, E-mail; support@auctiontiger.nel and
recommend that readers ramprasadilauctiontgernel. Contacl parson; Mr. Riam Sharma -9978501888,

make necessary inquiries As contempliated U's, 1308} of the Act. in case cur dues togeiher with all cosls, chares and
before sending any monies EXpensas incurred by us are landered al any time before the date fived for safe or transfer, the
or entering into any secured assat shall not be soid or ransharred by us, and no futher step shall be taken by us for

agreements with advertisers transfer or sale of that secured assat,

or otherwise acting on an
advertisement in any

Whilst care is taken prior to
acceptance of advertising

The afave shall be treated as Mofice Ur, 907} read with B(5) of Security Interest (Enforcement)
Rules, 2002, tathe Obiganis io pay the same within 15 days fram the date of publication

Date: 05th-August-2026, Place; Chandigarh YES BANK LMITED, Authorized Officer

THE KANGRA CENTRAL CO-OP BANK LTD.

manner whatsoever.

@ BRANCH OFFICE: THAKURDWARA DISTT. KANGRA (HP) PH. NO. 01893-205168

[Rule-8(1)] POSSESSION NOTICE (For Inmovable Property)

Whereas, The undersigned being the Authorised Officer of the The Kangra Central Co-Op Bank Ltd.
Thakurdwara Branch, Distt. Kangra (HP), under Securitisation And Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with
Rule 8 of Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 27.02.2026 calling upon
the borrower(s) A) Sh. Sanjeev Kumar b) Sh. Gurmail Singh both sons of Sh. Jagdish Chand, Village Mand
Bahadpur, PO Riali, Tehsil Fatehpur, Distt. Kangra (HP) Guarantor(s) 1. Sh. Jagdish Chand S/o Sh. Bhagat
Ram, Village Mand Bahadpur, PO Riali, Tehsil Fatehpur, Distt. Kangra (HP), 2. Sh. Kabal Singh S/o Sh. Kartar
Singh, Village Thaath, PO Paral, Tehsil Indora, Distt. Kangra (HP) to repay the amount mentioned in the notice,
being Rs. 2,02,231/- (Rupees Two Lac Two Thousand Two Hundred Thirty One Only) with further interest
w.e.f. 30.01.2026 at agreed rate and other expenses and charges applicable within 60 days from the date of
receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general,
that the undersigned has taken possession of the property described herein below in exercise of power
conferred on him/herunder section 13 (4) of the said Act read with Rule 8 of the said Rule on this 29th day JULY
of the year2026.
The owners/occupiers of the property are directed to handover the vacant possession with in 30 DAYS
of this notice to avoid use of force or other measures with the assistance of District Magistrate u/s 14 of
the act. The owner/occupiers may please note that after 30 days from the date of this notice, property will
be auctioned.
The borrower in particular & the public is general are hereby cautioned not to deal with the property & any dealing
with the property will be subject to the charge of the The Kangra Central Co-Op Bank Ltd. Thakurdwara
Branch Distt. Kangra (HP), for an amount of Rs. 2,02,231/- (Rupees Two Lac Two Thousand Two Hundred
Thirty One Only) with further interest w.e.f. 30.01.2026 at agreed rate & other expenses & charges applicable.

DESCRIPTION OF THE PROPERTY

Land comprised in Khata No. 123, Khatoni No. 180, Khasra No. 867, Plot-1, measuring 00-03-96 HM. vide
jamabandi for the year 2012-2013, situated in Mohal & Moza Bahadpur, Tehsil Fatehpur, Distt. Kangra (HP)

Date: 04.08.2026 Authorised Officer,
Place: Indora The Kangra Central Co-Op Bank Ltd.

VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, Sewri
(West), Mumbai 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

VFISTLJ

HOUWUSIMG FINAMECE

Demand Notice Under Section 13(2) of Securitisation Act of 2002 |

Whereas, Vastu Housing Finance Corporation Ltd through its head office Mumbai, Notice issued to the following borrowers / guarantors /
mortgagers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the VHFCL and
said facilities have turned to be Non Performing Assets. The notices were issued to them under section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses however the same
have returned un-served and as such they are hereby informed by way of public notice about the same.

Registered and Corporate Office: YES BANK House, Off Western Express Highway,
Saniacruz East, Mumbai = 400055 India. Also-at Ground Fhoor, B-)X 2427-028 Govind Magar Firozpur
Road Ludhiana 141007 Also At : SC0 No 128-130 2 nd fioor Sector 9-C Madhya Marg Chandigarh 160009

| Email: comminigations@yesbank. in, CIN: LESTS0MH20EPLC143249 Website: www yeshank,in

YES / BANK

The undersigned being the Autharized Officer of YES Bank Ltd. under the provisions of the Securilisation and Reconstruction of Financiats Assals
and Enforcament of Security Interest Ack 2002 -and in exercise of powers conferred under Sec.1312) read with rule 3 of the Security interast
(Enforcament) Bules, 2002 ssued demand nofices calling upon the respective bomowers mentioned hefeunder to repay the amaounts mentioned in
ihe respective nobices L 1302 of the sasd Act within & penod of 60 days. The respective bormowers having failed b repay the sakl amounts, nofice
% heraby préen 1o the bormowers and poblic in general that the undersigned has taken symbalic possession of the properties dezcribed hengin below
1 exencise of powers conferred on ma under Sec.13(4) of the sald Acl read with Bula S of the said Rufes The respective borrowers in particular and
pu bl v genaral ara areby cautionad nol b deal with the said properlios and any dealing with thesa properies will ba subject o Ehe changa of the
YES Bank LId, for the respectve amount mericnad herain balow along with inlarest thersan al conlractad rata,

[Rule - 8(1)] POSSESSION NOTICE

Name of Borrowers Duetails of sacured assal

(1} Rashi Enterprises through s Propetier Mearaj Bhalla 5'c Bahwinder | Description of the morigaged property: Property
Singh Bhalla Address:- Krishna Magar, Ward No 14, Opg Shiv Maodel Schaal, | measuning 0K-10M, comprised in Khasza No, 2379 Khatta no.
Sireat Mo 1, Khenna Ludhiana M40 (Borrower] (2.} Meeraj Bhalla Sio | 2002-1397 as per Jamaband far the yaar 2011-12 stuated al
Balwinder Singh Bhalla Aodrass - Kishna Nagar, Ward Mo 14, Opp Shiv Model | Village Khanna Kalan, Tehsil Khanna & Distt Ludhiana
Schaal, Slreed Mo 1, Khanna Ludhiana HI401. (Co-Borrower & Mortgagor] (3] | Boundaries: East Mewa Singh Adm, 7007, Wes!: Darshan
Smt. Swaran Lata W/o 5h. Balwinder Bhalla Address:- Krishna Nagar, Ward No | Singh Adm. T0'0°, Norh: Sireed Adm. 376", South: Othar
14, Orop Shiv Model School, Street No 1, Khanna Ludhiang 1414401 Cwnar Adm, 378" Morigagor; Meeraj Bhalla Sio
AcoountMNo; 2478728 Balwinder Singh Bhalla

Dafe of Notice Ws, 132} | Date of Possassion Motice Amount | Rs. 1,41 45,852.73 - (Rupses One Crom Farly-One Lakh Forly Five
2004 2026 15LAug 2026 Thougand Eight Hundred Fifly Two Rupee and Saventy Three Palsa Coly) dus as on 200472026

Name of Borrower, Date and Amount of Description of Mortgaged
Co-borrower and Demand Notice Under property
Loan A/c No. Sec. 13(2)

VINOD KUMAR (since deceased) to all Legal Heirs 28/7/2026 Property i.e., Plot no. 75, measuring 332 Sq.
(Applicant), The Known / unknown legal heirs, Rs. 379037/-ason  |Yards, (UID no. 60622SW051000R0174) situated
successors, representatives, and assigns of VINOD 16/7/2026 with further  |at Village Bappa, Tehsil and Distt Sirsa as per
KUMAR, (Since deceased), Rajni Bala Wife of Late Interest and charges | Transfer deed no. 14200 dated 28.3.2019 and
Mr. VINOD KUMAR legal Heir of VINOD KUMAR thereon Sawamitav Patar, Tehsil and Distt Sirsa-125078.
(since deceased), Fakir Chand Father of Late Mr. North: Danda 82-09" Hio Dr. Rai Kumar and
VINOD KUMAR legal Heir of VINOD KUMAR (since ' . s e X .
deceased), Virender Kumar Brother of Late Mr. Ramesh, South: Danda 82'-09" Gali, East: Danda
VINOD KUMAR legal Heir of VINOD KUMAR (since 31-00" Shop of Narender Kumar, West: Danda
deceased), Kailash Rani Mother of Late Mr. VINOD 41-00” Gali
KUMAR legal Heir of VINOD KUMAR(since
deceased), FAKIR CHAND (Co Borrower),
VIRENDER KUMAR (Co Borrower), RAJNI BALA (Co
Borrower), KAILASH RANI (Co Borrower), Noori Bala
(Co Borrower)

HL0000000169781
VISHAL GOYAL (since deceased) to all Legal Heirs 24/7/2026 Khasra No.345/1 Situated At Ganpati Dham Gram
(Applicant), SHIKSHA AGARWAL Duaghter of Late Rs. 855972/-ason  |Jamalpur Kala, Pargana Jwalapur Haridwar,
Mr. VISHAL GOYAL legal Heir of VISHAL GOYAL 16/7/2026 with further |Uttarakhand, 249408 admeasuring 600 Sq Ft
(since deceased), SHIKSHA AGARWAL (Co Interest and charges  [bounded by. North: Plotno E 7, South: Plotno E 9,
Borrower), Mohit Singh (Guarantor) thereon East: 20ft wide road, West: Plotno E 21

MLP000000230465

[1]. Mis Travel 4 U.com Through its Prop. Lt Mr, Ashoo Sharma 5/o Parshotam Lal Sharma | Description of the mortgaged
Through His Legal heirs Office at:- Shringth Patace, Oid Post office Road, Phegwara-144401 Also | property: 1. Property Detail House
at:- Rio Houze no. 210, near New Model Town, Regancy Town. Phagwara Distict Kapurihala-144407. | no. 290, meazuring 11 Marla (1085
(2]. M/s Shrinath Palace Through its Prog. Mr. Umesh Sharma 5o Parshotam Lal Sharma Office | Marla) bounded as Easl - Road. Wesl
at.- Shnath Palace. Ofd Post office Road, Phagwara-144401 Alse at:- Rio Housa no, 210, near New | Budding, North No. 211, South: - No, 203
Modal Town, Regency Town, Phagwara Distict Kapurthata-144201, ("Borrower and Mortgagoer *) (3] | in Khasra no, 3545, 707473545,
Mr. Umash Sharma 5/o Parshotam Lal Sharma Office At -Bhrinath Palace ,0fd Post (dfice Road, | 0733546, 3549 and Tehgl Phagwara
Phapgewsra -144401 Also At:- Rio Housa # 209 Near New Mool Towan, Regency Town Phagwara | & Distt Kapurthala.

District Kapurthala - 144401, Bedng Legal Helr of Late Mr Ashoo Sharma Sio Parshofam Lal Sharma | 2. Property Detall House no. 211,
(4] Smt. Manjul Sharma Wio Lt Mr. Ashoo Sharma Slo Parshotam Lal Sharma Rio House na. 208, | maasuring 12 Marla bounded as Easf: -
rear Mew Model Town, Hegency Town, Phegwara Disticl Kapurihala-144401. Also At-Office ai- | Hoad, Wesl Building, North Mo, 211,
shringih Falace, Ok Post ofice Road, Phagwara- 144401 Beimg Legal Heir of Late Mr Ashoo | South: - Mo, 209 in Knasra no, 3545,
SharmaSie Parshotam  Lal Sharma. (5) Lt Mr. Ashoo Sharma Sio Parshotam Lal Sharma | 70723546, TO73/5546 and Tehsll
Through His Legal Heirs, Rio House no. 208, naar New Model Town, Regency Town, Phagwara Distict | Phagwara & Disit. Kapurthala.
Kapurhala- 144401, Also at; Cffice at- Shrinath Palace, Old Post office Road, Phagwara- 144401 (6) | 3, Properly Detall House no. 200,
Mr. Umnesh Sharma Sie Parshotam Lal Sharma Office ab- Shrinath Patace, Old Post office Boad, | measuring 13-24 Marfa bounded as
Phagwara-144401 Also At:- Rio Housa na. 208, near Mew Modal Town, Regency Town, Phagwasa | Eask - Road, West Budding, North No.
Disbict Rapurthala- 144401 ("Borrower and Mortgagor ) [ 7) Smt. Manjul Sharma Wio Mr, Ashoo | 211, South: - No. 208 in Khasra no
Sharma Slo Parshotam Lal Sharma Rio House no. 209, near New Modal Town, Regency Town, | 3545, TOT4EEE, 7073556, 3545 and
Priagwara Distict Kapurthala-144401, Also at Offica at- Shenalh Palace, Ol Post office Road, | Tehsil Phagwara & Disti,. Rapurhala
Fhagwara-144401 [“Co-Borrower and Guarantor”) Smt. Sonia Sharma Wio Mr, Umesh Sharma | Mortgagor: 1. Mr. Umesh Sharma 5o
&/o Parshotam Lal Sharma Rio House no, 210, near New Model Town, Regency Town, Phagwana | Parsholam Lal Sharma. 2, Lt Mr.
Distl Kapurihala-144404. Also at Office ab- Shrnath Palace, O Post office Boad, Phagwara- | Ashop Sharma Slo Parshotam Lal
144401 (“Co-Borrower and Guarantor”) Loan Account#. 98582300000082 Sharma Through His Legal Heirs

The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever
applicable) are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which
further steps will be taken after the expiry of 60 days of the date of this notice as per the provision of Securitisation and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002.
Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said

mortgaged property should not be sold/leased/transferred.

Date : 05.08.2026
Place : Haridwar, Sirsa

Authorized Officer,
VASTU HOUSING FINANCE CORPORATION LTD

Date of Notice Ws.13(2} | Date of Possession MNotica Amount : Rs. 1,27.04 656,300~ (Fupees One Crore Twenly S2ven Lakh Four
18th-May-2028 J10F20EE Thousand Six Hundred Fifty Six Bupee and ThirtyPaiza Only) a5 on 156 May 2028

(1] Nawneet Chawia (Co-Borrower &lor Mortgagor) | Description of the morigaged property: "Al that pece and parcel of the immovabale
3o Subhash Chawls Having Address at 861 C, | propery bearng Village Phagwara Garbi District Kapunhafa, Hadbast Moo 74, 3 Marks
Adarsh MWagar, Phagwara, Rapurthala, Punjab- | PlotWith ANalue of 11130 Share, 19 Kanal PlotWith Regstered Mo, of 10 Marla, Khasra
144401, [2) Rashmi Chawla (Co-Borrower) Wio | Mo 3508(3-3), 1505(6-0), 4284/35074-11), £285/3510(3-18), 4286/35101-12}. Vida’s
Nevneef Chawla Having Address at; 861 C; Adarsh | Dhada Ghat 415578 Owned By Nevrset Chawla, Bounded as Under (as per sitg):
Wagar, Phagwara, Kapurihala, Punjab-144401 East; House Darshan Ram, West: Kamaljit House, North: Street. Sowth: Kamaljit Howse,
Loan Account No:- MICOOT 101521986 Morgagar: Navneet Chawla 5o Subhash Chawia

dore] D vq,/rl Canara Bank

BRANCH : BEL (DP 3026)

DEMAND NOTICE

DEMAND NOTICE U/S 13(2) OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS &
ENFORCEMENT OF SECURITY INTEREST ACT,2002 (SARFAESI ACT) READ WITH RULE 3 OF
SECURITYINTEREST (ENFORCEMENT) RULES 2002.

All of you, the under mentioned persons (Borrowers/Guarantor(s) ), were sent Registered Demand Notices
under section 13(2) of SARFAESI ACT-2002 of dates mentioned there against hereunder by the 'Authorised
Officer' of the Bank, calling upon you all, to pay the amount of demand notice mentioned against account, as on
date of notices with further interest till payment within 60(sixty) days of the notice. The said Demand Notice
could not be served upon all of you and in certain cases the same were returned unserved.The undersigned
being the Authorised Officer of Secured Creditor Bank has reasons to believe that all of you can not be served
with the demand Notice ordinarily except by mode of substituted service. Hence, each of you is hereby called
upon through this public notice to pay the below mentioned amount with further interest up to the date of
payment due against you within 60 days from the date of this publication, failing which, the Bank shall proceed
under section 13(4) of the said Act-2002 for taking possession of Secured Assets mentioned herein below and
thereafter to sell the same so as to realize the dues with further interest till realization with cost. Guarantor/
Mortgagor(s) due to non payment of dues by the Borrower, Guarantee given by them in hereby invoked and you

Date of Nofice U's. 132) Date of Possession Notice Amount ; Re. 14,07, 430 (Rupees Foureen Lakh Seven
hth-Feb-2026 JTOTII0RE Thousand -Four Hurdred Thirly Only) as-on 02-02-2026

{1] Mis Bhrinath Palace Through its Proprietor Mr. Umesh Sharma (Borrower & Descriptien of the mortgaged property: Property Mo, 1:
Mortgagor) Office: Shrinath Palace, Ofd Post Office Road, Phagwara - 144401, Also | HouseMo. 290, measuring 11 Marla (10,85 Marla) situatad
at: Housa Mo, 240, Mear Mew Model Town, Regency Town, Phagwara, Digtricl | in Khasra Mo, 3545, 707405545, TOTAGE546, 35409 al
Kapurthaia - 144401 {2) Late Mr. Ashoo Sharma S/o Parshotam Lal Sharma | Regency Town, Near Mew Modal Town. Phagwara, Tehsll
[Deceased Co-Borrower/Guarantor & Mortgagor) Through His Legal Heirs: Rio | Fhagwara & Disiricl Kapurthala, Purgab, Boundaries:
House: Mo, 209, Near Mew Model Town, Regency Town, Phagwara, Disinct | East Rosd | West: Building | Morth: Praperty No. 211 |
Kapurihala — 14440, Also at Shrinath Palace, Oid Posl Office Road, Phagwara — | South: Property Moo 209 Mortgagors: Mr. Umesh
144401 {3) Mr. Umesh Sharma (Brother & Legal Heir), Riz House No, 209, Mear | Sharma & Mr, Ashoo Sharma (Deceased through Legal
Mew Model Town, Regency Town, Phagwara, Districl Kapurthala - 14440, Also at | Heirs) Property No, 2; House No. 211, measuning 12
shrinath Palace, Oid Post Office Road, Phagwara — 144401 [4) ) Smi. Manjul | Maria situated in Khasra Mo, 3545, 707453545, 70733546
Sharma {Wife & Legal Heir) Rio House No, 208, Maar New Model Town, Regency | 8t Regency Town, Near New Model Town, Phagwara,
Town, Phagwara, District Kapurthala - 14440, Also at Shrinath Palace, Old Post | Tehsll Phagwara & Disinct Kapurthala, Punjab.
Office Boad, Phagwara — 144401, (5) Smt. Manjul Sharma Wio Late Mr. Ashoo | Boundaries: East; Road | West Building | Moefh, Propariy
Sharma {Co-Borrower & Guarantor] Rio House Mo, 209, Near Mew Mode! Town, | Mo, 211 | South: Propenty Mo, 208 Mortgagors: Mr.
Regency Town, Phagwara, Distict Kagurthala - 144401, (6) Smt. Sonia Sharma | Umesh Sharma & Mr. Ashoo Sharma (Deceased
Wie Mr. Umesh Sharma {Co-Bormower & Guaranter) Ria House Mo, 210, Mear | through Legal Heirs] Property No. 3 House Mo, 208,
Wew Made! Town, Regency Town, Phagwara, Disticl Kapurthala — 144401, []"| Mr, | messuring 13-34 Marls sfvated in Khasra Mo, 3545
Umesh Sharma Slo Parshotam Lal Sharma (Co-Borrower & Mortgagor) Ric | 707403545, 707 H3546, 3549 &t Regency Town, Near New
House No, 200, Mear Mew Model Town, Regency Town, Phagwara, District| Model Town, Phagwara, Tehsll Phagwara & Distncl
Kapurihala - 144401 (B) M/S Traval 4 U.com Through its Propriator Mr. Umesh | Kapurhafa, Punjab. Boundaries! Easl Road | West:
Sharma | Late Sh, Ashoo Sharma (Borrower &Mortgagor) Office Shrinath | Building | Morh: Property Mo, 211 | South: Property Mo
Falace, Cid Post Office Road, Phageara - 144407 213 Mortgagors: Mr. Umesh Sharma & Mr. Ashoo
Loan &ccount Mo:- 'EIQEEEIEIDMHEI[ISE Eharma{ﬂm:aamdthr&ugh Legal Hairs)

e e e e L e B b e T N e e S o

Date of Notice Ujs. 132) | Date of Possession Naotice Amount : Rs. 39,65,148.70 'q'JFIBE‘E Thirty-Mine Lakh Sixky- Five
)04 2026 310TI2026 Thousand Cne Hundred Fory-Nine and Saventy Paise Only) 3s on 30,04 2026

o o ey e ey o s pr

are called upon to pay the entire dues.

Name Of Title Holder/
Details of Inmovable
Properties

Borrower: Smt. Vaishali |[Sh. Sagar Manocha S/o Lt. Sh. 02.08.2026

Garg D/o Pawan Gupta |Gulshan Kumar & Smt. Veena|  04.08.2026
R/o Flat No. 57-B.|RaniW/o Lt Gulshan Kumar. All that part & parcel of

Bollywood residential property bearing H No. 957, Sector 21,

Heights—2 Peer Panchkula, Haryana, Measuring 138.60 Sq. Mtrs.
o which is Bounded As Under:- North: Road, South:

Mauchalla, Zirakpur, SAS Other House, East : House No. 958, West : House No.

Nagar Mohali, Punjab-|g5g.

140603. Co-borower:|Cersai Security Interestd -400039081109

1.Sh. Sagar Manocha |CersaiAsset|d-200039014598

S/o Lt. Sh. Gulshan Kumar Hno.957, Sector 21, Panchkula, Haryana - 134112. 2. Smt. Veena Rani W/o Lt.

Gulshan KumarH No. 957, Sector 21, Panchkula, Haryana- 134112.

Name of Amount as per

Demand Notice Demand Notice (Rs.)

Date

Borrowers / Guarantor

Rs.Rs.26,49,797.74/-
(Rupees Twenty Six
Lakhs Forty Nine
Thousand Seven
Hundred Ninety Seven
and Paise Seventy
Four Only) further
interest and incidental
expenses and costs.

Pleasza nofe hatunder Section 13 (B) of the Act, incasa d the duas logether wilh all cosls, charges and expensas incurred by us ara lendared a any
tima bafore the date of publication of the notice {or public auckion’ 3ale than Sa% shall not be concluded and s2cured assat shall not b2 soid or
transfermed by us, and nofurther step shell ba taken by us fortransfer or sale of that secured assat

You are also put on notice that in terms of section 13(13) the Borrower/Guarantor shall not transfer by way
of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder without obtaining
written consent of the secured creditor. It is further brought to your notice that any contravention of this
statutory injunction/ restraint, as provided under the said Act, is an offence and if for any reason, the
secured assets are sold or leased out in the ordinary course of business, the sale proceeds or income
realized shall be deposited with the secured creditor. In this regard you shall have to render proper
accounts of such realization/income.

This notice of Demand is without prejudice to and shall not be construed as waiver of any other rights or
remedies which the secured creditor may have including further demands for the sums found due and

Date: 0510812026, Ptace: Punjab Sdi- (Authorized Officer), YES BANK LMITED

payable by you.

DATE: 05-08-2026 PLACE: PANCHKULA

AUTHORISED OFFICER

AMANAYA VENTURES LIMITED

CIN: L51101PB2009PLC032640

Regd. Office- 69-70, F.F, Deep Complex, Court Road, Amritsar, Punjab-143001
Website: www.amanaya.in, Email: info@amanaya.in,
Contact No: +91-9914997607

Notice is hereby given that the 17th Annual General Meeting (“AGM”) of
the members of the Company will be held on Friday, August 28th, 2026
at 10:00 A.M. at the registered office of the company, 69-70, F.F, Deep
Complex Court Road, Amritsar, Punjab-143001.

The dispatch of Notice of 17th Annual General Meeting together with the
Annual Report have been completed on August 1, 2026. These
documents are also available on the website of the Company
www.amanaya.in

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read
with Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended by the Companies (Management and Administration)
Amendment Rules, 2015, and Regulation 44 of SEBI(Listing Obligations
and Disclosure Requirements) Regulations 2015, the Company is
providing to its members, holding shares either in physical or
dematerialized form as on August 21, 2026 (cut-off-date), the facility to
exercise their right to vote by electronics means on resolutions set out in
the notice of the Annual General Meeting . The Register of members and
Share Transfer Books of the Company shall remain closed from
22/08/2026 to 28/08/2026 (both days inclusive).

The members may cast their votes using an electronic voting system on all
the resolutions setting out in the Notice from a place other than the venue
of the meeting (Annual General Meeting) (“‘remote e-voting”). The
company has engaged the services of CDSL as the agency to provide e-
voting facility.

The Remote e-voting facility shall commence on August 25, 2026 from
9:00 A.M. and end on August 27, 2026 at 5:00 P.M. The remote e-voting
shall not be allowed beyond the said date and time. Mr. Anjum Goyal
Practising Company Secretary has been appointed as scrutinizer for the
voting process.

Any person, who becomes member of the company after dispatch of the
Notice of the meeting and holding shares as on the cut-off date, may
obtain the wuser ID and Password by sending a request at
helpdesk.evoting@cdslindia.com or the manner as stated in the notice of
the meeting.

The facility for voting through polling paper shall be made available at the
AGM to the members who have not cast their vote through remote e-
voting and are presentin the AGM.

In case of Grievances connected with remote e-voting members may
contact at helpdesk.evoting@cdslindia.com or contact at toll free no. 1800
21 09911. or contact Mr. Punit Mittal, General Manager of Beetal
Financial & Computer Services Private Limited, Beetal House, 3rd Floor,
99, Mdangir, Behind Local Shopping Centre, New Delhi- 110062, India
Tel. No.:011-29961281-83/26051061/26051064.

By order of the Board of Directors

Sd/-
Date: 03.08.2026 Gurpreet Kaur
Place: Amritsar (Company Secretary)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
INODAYA FOODS PRIVATE LIMITED

Manufacturing of Milk & Milk Products In Kurukshetra, India
(Under Sub-Regulation {1) of requlation 36A of the Insolvency & Bankruptcy Board

of India [Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FI:ELE'IHI.HT FﬁHTIt:I.IuHE

1. [Name of the {:{:rpumte del:lmralung INODAYA FOODS PRIVATE LIMITED
with PAN CIN/ LLP Mo. PAN : AABCJEOTEE
CIN: U15202HR2006PTCO3644 1
H.B. 364, Pipli Ladwa Road, YPD
eathana, Thesd Thanesas, Kurukshetra,
kurukshetra, Haryana- 136131
: Hl:r WEh‘!ItE' uf the thr_pm'ate Ehud:l!ur
H.B. .:E34 Plp i Ladwa Road, YPO
Mathana, Thesd Thanesas, Kurukshetra,
kurukshetra, Harvana-126131
*1.50 Lakhs LTR, Milk Per fday,
*12.00 Tons of Milk Powder Per Day
FY- 2019-20- 268.54 Cr.
__|services sold in MNa infesmalion thareafier
\7. | Number of employees/ workmen NIL
|8, |Further details including last May be obtained by sending email a1
available financial statements (with | cirp.mcdavafoodsiTamail.com , CO
schedules) of two years, lists of cmagshokguptgmad.com
creditors are available at URL:
418 |Iglblllt'_|ffﬂl resolution apphcants
under section 25(2){h) of the Code Is
available at URL:
|10, |Last date for receipt of expression of
| [linterest
{11, | Date of issue of provisional list of
| |prospectiveresolution applicants
{12, |Last daie for submission of
| |objections to provisienal list
13. |Date of issue of Finallist of
prospectiveresolution applicants
{14, |Date of isgue of Information
Memorandum, Evaluation Malrix and
Request for Resolution Plan to
I prospectiveresolution applicants
{15, |Last date for submission of
Resolution Plans

{16, |Process email id to submit Expression| crp.inodayafoods@gmad. com
of Interest

L _ CC: gnasshokoupt@amall com
'17. | Details of the mrp-nra!e debtor's C':f"c-':a Debtor s nod reglstered a3
registration status as MSME MEME,

{2, | Address of the registered office

'3, [URL of website,

4, |Details ufplace where majarity of
fixed assats are located

{5, |Instalied capacity of main products/
| services

3 Euanﬁ‘ty and va!ue of maiﬁ pluduclsn'

i h'laj.- be Eﬁ:ﬁﬁllﬁ?éﬂdmg email &t
crp nadavalvodeianall com

2200812026

2B 2026

oafz026

12002026

1610H2026

16102026

Sdl-

ASHOK KUMAR GUPTA

RP of Mis INODAYA FOODS PRIVATE LIMITED,

IP Reg Numbaer: IBELIPA-003/1P-NOOO1V2016-2017/10072

Orfice: Plol No. &, First Floor, Stale Bank MNagar, Quter Ring Road,

Paschim Vinar, New Delhi-110063, Email: cirp.inodayafoodsmgmail com

DEIE 04/08/2026 IP Reg. Address: LD-46. Pitampura, Delhi-34

!Fia:e Delhi Email: craashokgupti@omail . com
AXIS FINANCE LIMITED
{CIN: UESS2TMH1995PLE212675)
Axis House, C-2, Wadia International Cenlre, Pandurang Budhkar
AXES FINANCE #arg, Worll, Mumbal - 400035

Demand Notice
Under Section 13 {2) of the Securitisation and Reconstruction of Financial Assets

and Enforcement of Security Interest Act. 2002 ("Act”) read with Rule 3 of the
security Interest (Enforcement) Rules, 2002 ["Rules").

Whereas tha undersigned being the Authorized Officer of Axis Finance Limited {AFL) under
the Act and in exsrcise of powers conferrad under Section 13 (12} read with Rule 3 of the
Rules aeady isswed detailed Domand Molice dated August 4, 2066 ("Demand MNotica®)
undar - Zaction 1H2) of the Act calling wpon the Borrower(s) and Co-Borrowerfs) fall
singulady or logether refemead fo "Chbligors”) isted herewndsr, fo pay the amount mentoned
in the Demand Nolice, within 60 days from the cate thereof. Copy of the Demand Motice has
been sarved by Spead PostA.D. and emaill, and are availabla with the undersigned, and tha
said Dibdigars), may, if ihey 50 desire, collect the copy fram the undersigned on any working
day durirg normal offics hours
In conrection with the above, Motice iz hereby given, once again, 1o ihe said Obligon s} to pay
I AFL, within 83 days from ihe dale of the Demand Molics, the amount indicated herein
besbhonw, bogether with further interast lill the date of payment and / or realezation, in aceordance
with the loan agreement and oiher documentsiwritngs, if any, execubed by the said
Coligons). As security for due repayment of the loan, the following Secured Assets) have
been mortgaged io AFL by the said Qbligons) respechively

Loan | Mame of Obligor DETAILE OF Total Quistanding
Account|(s] /Legal Heir|s) SECURED ASSET Oues (Rs.) as on
Mo, ILegal below date”
Representativeds) Dale of HPA
SPLADD) 1. Shaheed Property being measuring 04 Kanal 12 Rs.
13965 |Bhagal Smgh Marta & Sarsahi, compriging in Khawat!| 159,17 488/
Educatonal Khatoms Mo, 971108, under Khasra Mo | [Rupees One
Sociaty 1001814 (3-11), its Share 340 maasuring|  Crore Fifty
{Borrower) 5 Marla 3 Sarsahi; Mine Lakhs
2 Mr Kugt Pal |Khewat'Whatoni Mo, B8/109. Khasra No.| Sevenieen
Jally 17113/ min {4-16], 17113/ 1min {2-2).| Theusand Four
{Co-Borrower — | |4/2min (01-10), 17/4/2min (04-00), Kitte| Hundred and

! Mortgagor) 04 Rakba 12 Kanal 8 Mars its Share| Eighty Eight
3. Ms. Ranu 059/4464 measuring 2 Kanal 13 Marda 2| Only Only} as
Jatly Sarsahi; and on August B,
{Co-Borrower— | Khewathatoni Mo. 99/112, Khasra No. Fulr]

1l 924(8-00), Kita 01 Rakba 08 Kanal S| 5 August

4, Kapoor Singh | Share 61972830 measuring 1 Kanal 14 I

{Co-Borrower—  |Marla 3 Sarsahi
L1} Situated at Village MWasirpur Jania
Hadbast Mo, 309, Tehsil Dhammkof, Dist
| - Moga, Pungab, India. ]
*with further lmeres.‘ ‘addtional Interest at the rate as more parfio 3:'3.- stated in the
Dermand Notice, incidental expenses, costs, charges efc., mourred till the date of payment
andior realization. If the said Obligor(s) fal o make payment o AFL as aforesaid, then AFL
shall proceed against the above Secured Asset{s)Immovable Property (ies) under Secton
13{4) of the Act and the applicable Ruleés entirely at the nsk of the said Obligor(s) as fo the
cosls and consequences,
The said Obligor(s) are prohébsted under the Azt 1o transfer the aforesaid Secured Assel(s)
whether by way of sale, lease or otherwise without the prior weitten consent of AFL .ﬁ.n}
person who confravenas or abets confravention of the provizions of the Act or Rules made
{hereunder shall bnllat!lefcrlmpns-:unmen andior penalty 85 provided underthe Aot

Date: 05 08,2026 -
Place: Moga, Punjab

Far Axis Finance Limited
Sdi- Authonsed Cfficer

Delhi
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PUBLIC NOTICE

NOTICE is hereby given to the public at large that, under the instructions of
our client, Ultrafresh Modular Solutions Limited, a company incorporated
under the Companies Act having CIN U74899MH1992PLC456913 and having
its registered office at: lon House, 3rd Floor, Dr. E. Moses Road, Mahalaxmi,
Jacob Circle, Mumbai, Maharashtra, India, 400011 (“Company”), we are
investigating the right, title and interest of the Company to the property
described in the Schedule hereunder written (“Property”), with a view to
ascertaining that the Company holds a clear and marketable title to the
Property, free from all encumbrances, claims and litigations.

All persons including any bank or financial institution or any authority having
any right and/or benefit and/or title and/or claim and/or demand and/or
objection against/upon/in respect of the right/title/interest/entitiement of the
Company in the Property or any portion thereof, by way of mortgage,
encumbrance, sale, memorandum of understanding, letter of intent, agreement
for sale, transfer, assignment, lease, agreement to lease, sub-lease, agreement
to sub-lease, tenancy, license, sub-license, lien, mortgage (equitable or
otherwise), hypothecation, guarantee, pledge, shareholders agreement,
share purchase agreement, charge, trust, maintenance, easement, gift, lis-
pendens, exchange, share, beneficial interest, possession, release,
relinquishment, partition, power of attorney, Will, bequest, inheritance, FSI,
development rights, settlement, possession, allotment, reservation,
development rights, development management, project management, agency,
joint venture, joint development, partnership, FSI consumption, encumbrance,
under any suit, decree, injunction order or attachment or award passed by
any Court or Authority, litigation, lis-pendens, decree or order of any
adjudicating authority, or by way or any other method or otherwise howsoever
(“Claims”), are hereby required to make the same known in writing to Abhay
Bhardwaj Advocate, at his Office: H.No. 3132, Sector 20-D, Chandigarh also
with a copy addressed over email at advocateab4@gmail.com along with
copies of necessary supporting documents, within 14 (fourteen) days from
the date of publication hereof, failing which it would be deemed that no such
claim, right, title, or interest exists in respect of the Property and the same
shall be treated as waived or abandoned and/or not binding upon the
Company, and the Company shall be entitled to deal with the Property free
from any reference or recourse to the Claims.
SCHEDULE
(Description of the Property)

Property/land measuring 06 Bigha 06 Biswa bearing Khasra No. 1343
(06-06), as comprised in kk/kh No. 722/763, situated in the area of Village
Saned, H.B. No. 84, Tehsil Nalagarh, Distt. Solan (H.P.) 174101.

Dated this 05th August 2026 Sd/- Abhay Bhardwaj

Advocate

M: 9877219060

E-mail: advocateab4@gmail.com

DI-11203

CITIZENCREDIT
CO-OPERATIVE BANK LTD
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g At € wmydt Quean &St meeiet
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cirp.inodayafoods@gmail.com 3 EHS
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3 & araT 25(2)(h) € a3 Y3 fadarat
Be §913T URL '3 QusgT T

cirp.inodayafoods@gmail.com '3 bi o
I & Y3 13T AT AeT J

10.

fewamut € yarer= &t yrust et minet st
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13.
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14.
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15.

IHEHS UBTS M 96 ©f mrat st
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16.
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HE™S: 3797, Ufemmar fi3t: 04.08.2026 Aat/- miggeg mifaarat

fiat: 04.08.2026

tmaw fedewr gaw Yretee fanfes e o,

et SfARGHS 5¥9: IBBI/IPA-003/IP-N00010/2016-2017/10072
TEI9: UBTT &9 6, UTasT Hfms, Aee ¥ aam9, »mled fdar 33,
U\gg)-ﬂ’ f@?]"ﬂ', ?ﬁ'} W-IIOOGS, m: cirp.inodayafoods@gmail.com,
eyt af. uIT: LD-6, UtaHyaT, festss
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Aat/-
"R gHT JUST

Wis cmaashokgupt@gmail.com

Capital Small Finance Bank 3

Capital Small Finance Bank Limited
H.0: MIDAS Corporate Park, 3rd Floor, 37 G.T. Road, Jalandhar City
3 oty

&St Fugta &t yStgst w3 s fsare
fenmar wde, 2002 € TTIT 13(2) WUl

&St Ruht &t mafemr w3 Uas faare w3 mefmr femm Mide, 2002 ©F TraT 132) € 3fa3
20.07.2026 & e &few I5 fad qameTat 3 ardeat & S fami A, 7 579 fegmar enmaT fafe=a
13 fest Tun g9 T famum /it w3 wifteras wiftardt 4% feg Hae & a9s T fa gemem/
Jrdeq Efen €t e 3 59 99 751 fen wet Qg & Aa3T Bfen awdt fem a9 Hfew disT AT 31

WCTL/065612000003
Rs. 2,85,611.99
as on 20.07.2026 excluding
interest w.ef. 01.07.2026

JaAEd: Ht mHESTU|Y
144039 ;
Frded: 1. 1 g3 fiw|waatg fvst gonm gt ugat s 5, A $13, ensed 489
U3T ger fifw, T fUiF|1s69, =t 01031995 T 3fa

aaa’r A8ug,  UAT-
144039, 2. WSt ToVm et uSEl Foe &', T fus 9aa, Sfarts feda, Aug, UAme-144039

§a, fen 753 &fen arat 3078 &St Hudhrt € meftmirads 3 yad faane »3 rafem femm
A 2002 T FYATS A S uar 13 T IR I FaIt goer T fa gt Fa < wnfgt b
fargmat few a3 fedt sofeniT At g, T yae H et mruet A & 5, MR 3
¥ & e 93 w3 fem Ig few Bfew ot figt T 60 foat ot e @ wieg & Y=t mmuah
At SEE & ydt 39T 59 ek, &t 3T ¥ IUE yI9 w3 Wt 3 iae (ua) © wuts
nEht FaStt € 293 JIOT 03 nUS AT T ©F THST BET I6 fBY AT A qeT =/
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&Ha&ﬂéwéwawﬁwemuﬂwmmﬁmmﬁw
§o are (FUTT) € o 13 €t Qa4 € 3f3 et agTEt g9eT I 3 9w B TEATdeT
few ey feg 85 ena™ §13 91 AT Y99, Y99 W3 YaW §9 § weT 996 BT frined J<ar
5 & § Forfenir gofumg Fugtn ot feaet ot avet I udt 397 Hgwe adt T 3 ET 3o
w3 ardedt 3 ot 39 '3 w3 few Bt fiverg J9 femadtnt 3 gafent gan <f =nst &t
gt Taar| feT afen ¥ € 99 A9 nifgaret, QUETT #3 a7 & BusET TEar QUi € vt
3 faat wrdt otz famar 31

Hat/- mifaarag mfaaret
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JIHETY, AfJ-qaHETd, Haeding e TaT 13(2) WUt yryget/yruget =t ahe, ehfamni first »3 mrf,
y3r &, M3 & farts afen & o 9T femiraT ga mft | femaT gad mff aeeTle
nigaTg st w3 w3 g8t =rgr g | <t wifew first, fadtue <t
aH @) st
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NORTHERN RAILWAY

Tender Notice

For & on behalf of the President of India, Chief Workshop Manager, N. Rly. C&W workshop,
Jagadhri Workshop/Yamuna Nagar invites open e-tender for the following work:

Work of Design, Supply, Installation, Commissioning & Testing of Industry 4.0
Wireless Error-Proof Torquing System for complete data accusation by
customized software for LHB Coaches including 3 year post warranty AMC at
Jagadhri Workshop Northern Railway

Name
of
worl

Northern Railway, Carriage & Wagon Repair Shop,

Location Jagadhri Workshop, Yamuna Nagar, Haryana-135002

Rs. 3,16,28,563.06 Three crore sixteen lakh twenty eight

Tender Value thousand five hundred sixty three and six paisa only

E-Tender Notice

Sr.DEN-II/FZR acting for and on behalf of The President of India invites Open
E-Tenders against the below-mentioned works and available on www.ireps.gov.in
with closing date 25.08.2026 up to 15:00 Hrs. Bidders will be able to submit their
original/revised bids only up to closing date and time. Manual offers are not allowed
against this tenders, and any such manual offer received shall be ignored. Contractors
are allowed to make payments towards the tender document cost and Earnest Money
only through the payment modes available on www.ireps.gov.in portal, like Net
Banking, Debit Card, Credit Card etc. Manual payments through Demand Draft,
Banker's Cheque, Deposit Receipt, FDR etc. are not allowed. For more information
log on to www.ireps.gov.in

during the opening. Railway reserves the right to open the
tender any time after closing of tender.

Quantity As per Scope
Cost of Tender form Nil Tender Type Tendering Section Bidding System
Earnest money amount | Rs. 632600/- Six lakh thirty two thousand six hundred only Open Works Single Packet System
Completion period 64 months from the date of issuance of Letter of Acceptance Date of Uploading Tenders Bid Starting Date Bid Closing Date/Time
z of "‘fe Ws°"‘ __ 03.08.2026 11.08.2026 25.08.2026, 15:00 Hrs.
Date :f"g‘; d‘;'r f:'bn:“'ss'm‘ 25.08.2026 till 16.30 hrs. S.No.| Tender No. Details of Tender
25.08.2026 till 16.35 hrs. 75-2026-27- |Rubberization at 55 nos. level crossings in c/with
Tender opening will be done any time after the tender SrDEN-III-FZR |rubberization at 76 nos. of level crossings in the section of|
Opening of tender |closing time. The tenderers are not required to be present Sr. DEN-III/FZR.

Advertised Value (Rs.) | Earnest Money | Validity of Offer | Period of Completion
5,45,58,932.70 10,91,200.00 60 Days 12 Months

Website particulars www.ireps.gov.in

2697/2026

Tender No: 6-S/96/Tender/2025-26/JUDW/P4 Dated : 03.08.2026
Serving Customers With A S

ile

E-AUCTION
SALE NOTICE

PNb

Similar nature of work:- "Road Work or LC Gate Road or Paving Work".

Note: 1. Before bidding, bidders to check for any corrigendum issued against tender.
No.: 75-2026-27-SrDEN-III-FZR Date: 04.08.2026 2692/2026

SERVING CUSTOMERS WITH A SMILE

punjab national bank

';*—9 PUNJAB STATE POWER CORPORATION LIMITED
Regd. Office: PSEB Head Office, The Mall, Patiala — 147001
CIN: U40109PB2010SGC033813, Website: www.pspcl.in
Office: Sr. Executive Engineer, Central Store, PSPCL, Sangrur
Mobile No. 96461-22252, email Id: sangrurcs2@gmail.com

Tender Enquiry No. 01/2026-27/CS SANGRUR  Dated: 05.08.2026
Short Term Tender Enquiry

Sr.xen/Central Store, PSPCL, Sangrur invites E-Tender of hiring of 08 No.
Vehicles i.e. Four no. 9 MT Truck, Four no. 6 MT capacity along with labour,
necessary T.&P. and 05 No. Cranes of minimum capacity 12 MT required
for loading, unloading, stacking of material lying in Stores/TRYs and
transportation of material i.e. PCC Poles, Transformers, Channel/Angle
iron, Flat & other Stores/TRY’s materials from Stares/TRYs to the site of
work including Inter Store Transportation & other sites as per requirement
of PSPCL. Loading, unloading & stacking of any material in/from hired
vehicle, PSPCL vehicle or any other vehicle allowed by PSPCL for
transportation of material shall be responsibility of contractor. The contractor
shall also arrange for transportation, loading, unloading and stacking of
material in/from TRYs where TRYs are at different location than Central
Store/Outlet Store. For detailed NIT & Tender specifications please refer
to https://eproc.punjab.gov.in from 06.08.2026 10:00 a.m. onwards.
Note: Corrigendum and addendum, if any, will be published online at

https://leproc.punjab.gov.in.
C 770/26

DPR/Pb/1079/12/2026-27/13959

ARMB- JALANDHAR
Company Bagh, Civil Lines, Jalandhar-144001,

E-AUCTION
SALE NOTICE

Name of Branch

[ AcoountName |

Name & Addresses of the

Properties Mortgaged/Owner's Name

....the name you can Bank upon

E-Auction Sale Notice for Sale of Movable/Immovable Assets under the 'Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 read with prevision to Rule 6(2) & 8(6)/9(1) READ WITH
RULE 6 & 9 of the Security Interest (Enforcement) Rule, 2002 Notice is hereby given to the public in general and in particular to the borrower (s), mortgagor(s)and Guarantor (s) that the below described Movable/Immovable
property(ies) mortgaged/charged to the Secured Creditor, the constructive/ physical (whichever is applicable) possession of which has been taken by the Authorized officer of Punjab National Bank, Secured Creditor, will be sold on
"As is where is", "As is what is", and "Whatever there is" on date of Sale, for recovery of amount, as mentioned below due to the Punjab National Bank secured Creditor from below Named borrower(s), mortgagor(s)and
Guarantor (s). Ashort description of the movable/Immovable property with known encumbrances, if any, are mentioned as under.

Propert ID:
Description of the Imnmovable

Phone: 0181-4697613, email: cs8249@pnb.bank.in

STATUTORY 15/30 DAYS SALE NOTICE TO GENERAL PUBLIC UNDER RULE 6(2) & 8(6)/9(1) READ WITH RULE 6 & 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002 of SARFAESIACT
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY/IES

1. The Sale will be done through e-auction platform provided at the Website https://baanknet.com.
2. EMD & KYC will be done online through portal https://baanknet.com.
3. BAANKNET HELP DESK NO. +91 82912 20220, or write email support.baanknet@psballiance.com.

A) Dt. Of Demand Notice u/s 13(2) of SARFESI |A) Reserve Price (Rs. in Lacs)
ACT 2002, B) Outstanding Amount as on,
() Possession Date u/s 13(2) of SARFAESI ACT
2002, D) Nature of Possession

Details of the
encumbrances
known to the

Date/ Time
of E-Auction

B) Earnest Money
Deposit

Borrower/Guarantors Account
. | PNB- 072000-Jalandhar, New Grain Market
1) M/s MH Traders, 2) M/s Narang Cold Storage,
3) M/s Narang Sons, 4) M/s Neelkanth Marketing,
5) M/s R.S. Traders
Account 1- M/s MH Traders (Through its
Partners & Guarantors) Address: SCF 17
New Sabji Mandi, Jalandhar, Punjab- 144001
Account 2- M/s Narang Cold Storage
(Through its Partners & Guarantors) Address:
GT Road, Paragpur, Jalandhar, 144001
Account 3- M/s Narang Sons (Through its

Property ID- PUNB072706686: Commercial Land & Building comprising of Cold
Storage, Hotel and showroom measuring 11 Kanal 19 Marlas, situated at G T Road,
Village Paragpur, NH-1, Tehsil & District Jalandhar, Hadbast No. 225, Comprised in
Khata No. 292/371, as per Jamabandi for the year 2017-18, Khewat No. 291/292,
Khatauni No. 359/360, Khasra No. 241 (9-8), 948/242 (2-11), as per Jamabandi for the
year 2022-23, standing in the names of Sh. Hemant Narang & Paras Narang*
Boundaries: East: Nangal Kara Khan Road 138'-09”, West: M/s Nand Lal- Sohan Lal
etc. 138'-02”, North: G T Road 226'-00”, South: Ashok Kumar-Tribhuvan Kumar 247'-
06” (This property is primarily mortgaged in the loan account of M/s Narang cold
storage and extended Charge in M/s R.S. Traders, M/s Narang Sons, M/s M.H
Traders & M/s Neelkanth Marketing)

(mortgagers of property(ies))

A) 23.02.2026

Address 2: 42, 1 st Floor, New Grain Market, Jalandhar, Punjab- 144001

Partners & Guarantors) Address: SCF 17 New Sabji Mandi, Magsudan, Jalandhar
Account 4- M/s Neelkanth Marketing (Through its Partners & Guarantors) Address: SCF 17 New Sabji Mandi, Jalandhar, Punjab-144001
Account 5- M/s R.S. Traders (Through its Proprietor & Guarantors) Address 1: SCF 17, New Sabji Mandi, Magsudan, Jalandhar- 144001,

1) Sh. Hemant Narang S/o Sh. Rajinder Kumar (Partner/Guarantor in M/s MH Traders, M/s Narang Cold Storage, M/s Narang Sons, M/s
Neelkanth Marketing and Guarantor in M/s R.S. Traders) H. No. 47, Lane No. 2, Rose Wood Drive Tower Enclave, Ph-2, Jalandhar-1
(144003), 2) Sh. Paras Narang S/o Sh. Rajinder Kumar (Partner/Guarantor in M/s MH Traders, M/s Narang Cold Storage, M/s Narang
Sons, M/s Neelkanth Marketing and Proprietor in M/s R.S. Traders) H. No. 48, Lane No. 2, Rose Wood Drive Tower Enclave, Ph-2,
Jalandhar-1 (144003), 3) Smt. Sheilza Narang W/o Paras Narang (Partner/ Guarantor in M/s MH Traders, M/s Narang Cold Storage, M/s
Narang Sons, M/s Neelkanth Marketing and Guarantor in M/s R.S. Traders) H. No. 48, Lane No. 2, Rose Wood Drive Tower Enclave, Ph-2,
Jalandhar-1 (144003), 4) Smt. Simran Narang W/o Hemant Narang (Partner/ Guarantor in M/s MH Traders, M/s Narang Cold Storage,
M/s Narang Sons, M/s Neelkanth Marketing and Guarantor in M/s R.S. Traders) Add: H. No. 47, Lane No. 2, Rose Wood Drive Tower

Enclave Ph-2, Jalandhar-1 (144003), 5) Smt. Sudha Narang W/o Sh. Rajinder Kumar (Partner/ Guarantor in M/s Narang Sons and Guarantor in M/s MH Traders, M/s Narang Cold Storage, M/s Neelkanth Marketing, M/s R.S. Traders)
H. No. 48, Lane No. 2, Rose Wood Drive Tower Enclave, Ph-2, Jalandhar-1 (144003)

Symhbolic/Physical/ Constructive

B) Account 1: M/s MH Traders-
Rs.4,09,28,972.02 (Rupees Four
Crore Nine Lakh Twenty Eight
Thousand Nine Hundred Seventy Two and Zero Two Paisa only),
Account 2: M/s Narang Cold Storage- Rs. 5,65,20,513.03 (Rs. Five
crore Sixty Five Lakh Twenty Thousand five Hundred Thirteen and zero
Three paise only), Account 3: M/s Narang Sons- Rs. 11,14,44,362.26
(Rupees Eleven Crores Fourteen Lakhs Forty Four Thousand Three
Hundred Sixty Two and Twenty Six Paise only), Account 4: M/s
Neelkanth Marketing- Rs. 5,08,89,987.33 (Rs. Five crore Eight Lakh
Eighty Nine Thousand Nine Hundred Eighty Seven and Thirty Three paisa
only), Account 5- M/s R.S. Traders- Rs.7,69,56,481.27 (Rs Seven Crore
Sixty Nine Lakh Fifty Six Thousand Four Hundred Eighty One and Twenty
Seven Paise Only) as on 31.01.2026+ future intt along with cost & charges

until payment in full 19M) by
C) 30.04.2026 (Symbolic Possession)/04.06.2026 (Physical ((>)1t-h10-2026t
ers -No

) ion of part property)

secured creditors

C) Bid Increase Amount

Rs. 43,02,00,000/-
Rs. 4,30,20,000/-
Rs. 10,00,000/-

24.08.2026 | As per CWP Nos.
at 17267, 17273,
11:00 AM |17274, 17452 and
to 04:00 PM| 17473 of 2026
Order dated
29.05.2026 of
Punjab & Haryana
High Court the
borrower(s) is
directed to hand
over the physical
possession of the
Cold Storage
(remaining part of
the total property
measuring 11K-

known to bank

D) Symbolic Po
took physical possession of the Gracias Hotel & Bar (Part of 11K-19M) However as per the
CWP Nos. 17267, 17273, 17274, 17452 and 17473 of 2026 Order of Punjab & Haryana High
Court dated 29.05.2026 the borrower is directed to hand over the physical possession of the|
Cold Storage (remaining part of the total property measuring 11K-19M) by 01.10.2026.)

jon/Physical po ion (The bank on 04.06.2026

TERMS AND CONDITIONS OF E-AUCTION SALE:- The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions. 1. The particulars of
Secured Assets specified in the Schedule herein above have been stated to the best of the information of the Authorized Officer, but the Authorized Officer shall not be answerable for any error, misstatement or omission in this
proclamation. 2. The Authorized Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any other dues to the Government or anyone else in respect of properties (E-Auctioned). The Intending Bidder
is advised to make their own independent inquiries regarding the encumbrances on the property including statutory liabilities, arrears of property tax, electricity dues etc. 3. All statutory dues/attendant charges/other dues
including registration charges, stamp duty, taxes etc. shall have to be borne by the purchaser. If any property ID/NOC/Clearances/Any other formalities required for registration of IP in name of bidder, the formalities and charges
have to be borne by the bidder. If IP is sold on Symbolic possession it shall not be responsibility of the Bank to deliver physical possession of the IP. Bank shall give only symbolic possession of the IP after sale. 4. It is the
responsibility of intending Bidder(s) to properly read the Sale Notice, Terms & conditions of e-auction, Help Manual on operational part of e-Auction and follow them strictly. 5. The bidder should ensure proper internet
connectivity, power back-up etc. The Bank shall not be liable for any disruption due to internet failure, power failure or technical reasons or reasons/contingencies affecting the e-auctions. 6. The intending Bidders/Purchasers
are requested to register on portal https://baanknet.com using their mobile number and email-id. Further, they will upload the requisite KYC documents. Once the KYC documents are verified by e-auction service provider (may
take 2 or more working days), the intending Bidders/Purchasers has to transfer the EMD amount using online mode in his Global EMD Wallet. Only after having sufficient EMD in his Wallet, the interest bidder will be able to bid on
the date of e-auction. 7. The successful bidder shall have to deposit 25% of the bid amount, less EMD amount deposited, on the same day or not later than the next working day and the remaining amount shall be paid within 15
days from the date of auction, 8. For detailed terms and conditions of the sale, please refer, https://baanknet.com or contact our office ARMB Jalandhar, Authorised Office, E-Mail ID: cs8249@pnb.bank.in.

STATUTORY 15/30 DAYS SALE NOTICE UNDER RULE 6(2) & 8(6)/9(1) READ WITH RULE 6 & 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002 of SARFAESIACT.

DATE: 05-08-2026

PLACE: JALANDHAR

AUTHORISED OFFICER, PUNJAB NATIONAL BANK

THE GURDASPUR CENTRAL COOPERATIVE BANK LTD

= COMMITTED
TO
DEVELOPMENT

FULLY COMPUTERIZED BANK

¥

s

Cooperative Bank

SADAR BAZAR, GURDASPUR

PUBLIC NOTICE FOR SALE OF IMMOVEABLE PROPERTIES

DATE / TIME OF E-AUCTION : 09-09-2026 AT 11.00 AMTO 01.00 PM WITH AN EXTENSION OF 10 MINUTES (UNLIMITED)

Sale of immovable property mortgaged to Bank under Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 (No. 54 of
2002). Whereas, the Authorized Officer of the Cooperative Bank had taken possession of the following properties pursuant to the notice issued under Sec 13(2) of
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 in the following loan accounts with right to sell the same on
"AS IS WHERE IS BASIS" AND "AS IS WHAT IS BASIS" for realization of Bank's dues plus interest as detailed hereunder and whereas consequent upon failure to

repay the dues, the undersigned in exercise of power conferred under Section 13(4) of the said Act proposes to realize the Bank's dues by sale of the said property. i T ¢ 3 ¢ . i f .
The sale will be done by the undersigned through e-auction platform provided at the website. ﬁ _GFI’?ﬁ Eﬁ %ﬂ cTefel 9 HUSe ﬁ S e j\}[

E-AUCTION
SALE NOTICE

Capital Small Finance Bank 3%

Capital Small Finance Bank Limited
H.0: MIDAS Corporate Park, 3rd Floor, 37 G.T. Road, Jalandhar City
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas the undersigned being the authorized officer of the Capital Small Finance Bank
Limited (formerly Capital Local Area Bank Limited), under the Securitisation and
Reconstruction of the financial assets and enforcement of security interest (Act, 2002 {54
OF 2002}) and in exercise of powers conferred under section 13(12) read with rule 9 of the
security interest (Enforcement) rules, 2002 issued demand notice dated 12-05-2026
calling upon the borrowers 1. Mr. Daljeet Singh C/o Surinderpal Singh R/o H.No. 196,
Street No. 1, Gurudwara Sahib, Lachman Nagar, Alhoran Kalan, Nabha, Patiala, Punjab-
147021. 2. Mrs. Simarjit Kaur C/o Daljeet Singh R/o H.No. 196, Street No. 1, Gurudwara
Sahib, Lachman Nagar, Alhoran Kalan, Nabha, Patiala, Punjab-147021.. (hereinafter
referred to as Borrowers) and Guarantor namely 3. Mr. Rajiv Kumar @ Rajeev Kumar
Slo Roop Singh R/o H.No. 241, Gali No.1, New Patel Nagar, Nabha, Patiala, Punjab-
147201. (hereinafter referred to as Guarantors) to repay the amount outstanding in
LAP/013602002590 of Rs. 5,18,049.06 as on the date of Demand Notice with in 60 days
from the date of said notice.
The borrowers having failed to repay the entire outstanding amount, notice is hereby given
to the borrowers and Guarantor and the public in general that the undersigned has taken
symbolic possession of the property described herein below in exercise of powers
conferred on him/her under section 13(4) of said act read with Rule 9.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured asset.
The borrowers and Guarantor in particular & the publicin general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of the
Capital Small Finance bank Limited for an amount outstanding in LAP/013602002590 of
Rs. 5,18,049.06 along with future interest w.e.f 01-05-2026.

Primary Security: Equitable mortgage ofinmovable Property:-All the partand Parcel
of Property measuring 1 Biswa 17 1/2 Biswasi ( 93.75 Sq. Yards ) situated at Lachman
Nagar, Alhoran, tehsil Nabha, Distt. Patiala owned by Mr. Daljeet Singh S/o Mr. Surinderpal
Singh vide Sale deed bearing document no. 2020-21/77/1/1748 Dated-09-10-2020.

Place : Nabha, Patiala Dated: 04.08.2026 Sd/- Authorized Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
INODAYA FOODS PRIVATE LIMITED

Manufacturing of Milk & Milk Products In Kurukshetra, India
(Under Sub-Regulation (1) of regulation 36A of the Insolvency & Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

INODAYA FOODS PRIVATE LIMITED
PAN : AABCJ8976E

CIN: U15202HR2006PTCO36441

H.B. 364, Pipli Ladwa Road, VPO
Mathana, Thesil Thanesar, Kurukshetra,
Kurukshetra, Haryana-136131

No website of the Corporate Debtor
H.B. 364, Pipli Ladwa Road, VPO
Mathana, Thesil Thanesar, Kurukshetra,
Kurukshetra, Haryana-136131

*1.50 Lakhs LTR. Milk Per day.

*12.00 Tons of Milk Powder Per Day

FY 2018-19- Rs. 268.54 Crore

FY 2019-20- Rs. 148.71 Crore

No information thereafter.

NIL

May be obtained by sending email at
cirp.inodayafoods@gmail.com , CC:
cmaashokqupt@gmail.com

1. [Name of the corporate debtor along
with PAN/ CIN/ LLP No.

2. |Address of the registered office

[ad

URL of website,
4. |Details of place where majority of
fixed assets are located

5. |Installed capacity of main products/
services

6. |Quantity and value of main products/
services sold in last financial year

7. |Number of employees/ workmen
8. |Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

9. |Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

May be obtained by sending email at

cirp.inodayafoods@gmail.com

10. |Last date for receipt of expression of |22/08/2026
interest

11. |Date of issue of provisional list of 29/08/2026
prospecti lution applicant

12, |Last date for submission of 03/09/2026
objections to provisional list

13. |Date of issue of Finallist of 12/09/2026
prospectiveresolution applicants

14. |Date of issue of Information 15/09/2026
Memorandum, Evaluation Matrix and
Request for Resolution Plan to
prospectiveresolution applicant:

15. |Last date for submission of 16.10.2026
Resolution Plans

16. |Process email id to submit Expression|cirp.inodayafoods@gmail.com ,

CC: cmaashokgupt@gmail.com
Corporate Debtor is not registered as
MSME.

of Interest
17. |Details of the corporate debtor’s
registration status as MSME

Sd/-

ASHOK KUMAR GUPTA

RP of M/s INODAYA FOODS PRIVATE LIMITED,

IP Reg Number: IBBI/IPA-003/IP-N00010/2016-2017/10072

Office: Plot No. 6, First Floor, State Bank Nagar, Outer Ring Road,

Paschim Vihar, New Delhi-110063, Email: cirp.inodayafoods@gmail.com

Date: 04/08/2026 IP Reg. Address: LD-46, Pitampura, Delhi-34
Place: Delhi Email: cmaashokgupt@gmail.com

Last Date and Time of Submission of EMD through

Account no. : (EMD

Name of the Bank :

Name of Beneficiary :

Date and Time for
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unknown to them or to the bank. The Authorised Officer / Secured Creditor shall not be responsible in any way for any third party claims/rights/dues of whatsoever
nature. (3) It shall be the responsibility of the bidders to inspect and satisfy themselves by all ways & means about the properties and specification before submitting
their Bid. The inspection of properties put on auction will be permitted to interested bidders as mentioned above.(4) The interested bidders shall submit their EMD
through Demand Draft/ NEFT / RTGS / Online as mentioned above. Please note that the Cheque shall not be accepted as EMD amount.(5) After Registration by
the bidder in the Web Portal, the intending bidder/purchaser is required to get the copies of the following documents uploaded in the Web portal before the Last Date
and Time of submission of the Bid Documents: i) Copy of the NEFT RTGS Challan or Demand Draft ii) Copy of PAN Card, iii) Proof of the Identification / Address
Proof (KYC) viz self-attested copy of Voter ID Card / Driving License / Passport etc. iv) Copy of Proof of address; without which the Bid is liable to be rejected.
Uploading scanned copy of Annexure Il and Il (mentioned in the Tender Notice) After duly filled up and signing.(6) The interested bidders who require assistance in
creating Login ID, Password, uploading data, submitting bid, training on e-bidding process etc., may contact M/s. C1 India Pvt. Ltd., Plot No. 68, 3rd Floor, Sector-
44, Gurgaon-122003, Haryana, e-mail ID: support@bankeauctions.com and Mr. Mithalesh Kumar, Email: mithalesh.kumar@c1india.com and
Delhi@c1india.com for any properties above mentioned Authorized Officer during the working days.(7) Only buyers holding valid User ID/Password and
confirming payment of EMD through NEFT/RTGS shall be eligible for participating in the e-Auction process.(8) The interested bidder has to submit their Bid
Documents (EMD (not below the 10% of the Reserve Price specified above) and required documents (mentioned in Point no. 4) on or before 07-09-2026 upto No.
05:00 PM by way of hardcopy to the Authorised Officer. Interested bidder who is not able to submit their Bid Documents by way of Hardcopy to the Authorised Officer,
submit their Bid Documents through online mode (which is open from date of publishing the e-Auction Event on web portal: bankeauctions.com) on or before 08-09-
2026 after going through the Registering Process (One time) and generating User ID and Password of their own, shall be eligible for participating in the e-Auction
Process, subject to due verification (of the documents) and / or approval of the Authorised Officer.(9) During the Online Inter-se Bidding, Bidder can increase their
Bid Amount as per the Bid Increase Amount (mentioned above) or its multiple and in case bid is placed during the last 5 minutes of the closing time of the e-Auction,
the closing time will automatically get extended for 5 minutes (Unlimited Extensions of 5 minutes duration till the closure of Inter-se Bidding). The bidder who submits
the highest bid amount (not below the Reserve Price) on the closure of e-Auction Process shall be declared a Successful Bidder by the Authorised Officer/ Secured
Creditor.(10) The Earnest Money Deposit (EMD) of the successful bidder shall be retained onwards part sale consideration and the EMD of unsuccessful bidders
shall be refunded. The Earnest Money Deposit shall not bear any interest. The successful bidder shall have to deposit 25% of the sale price, adjusting the EMD
already paid, immediately after the acceptance of bid price by the Authorised Officer and the balance 75% of the sale price on or before 15th day of sale or within such
extended period as agreed upon in writing by and solely at the discretion of the Authorised Officer. In case of defaultin payment by the successful bidder, the amount
already deposited by the bidder shall be liable to be forfeited and properties shall be put to auction and the defaulting bidder shall have no claim/ right in respect of
properties / amount.(11) The prospective qualified bidders may avail online training on e-Auction from M/s C1 India Pvt. Ltd. prior to the date of e-Auction. Neither the
Authorised Officer/Bank nor M/s. C1 India Pvt. Ltd. shall be liable for any Internet Network problem and the interested bidders to ensure that they are technically well
equipped for participating in the e-Auction event.(12) The purchaser shall bear all the applicable stamp duties / additional stamp duty / transfer charges, fees etc. and
also all the statutory / non-statutory dues, taxes, rates, assessment charges, fees etc. owing to anybody.(13) The Authorised Officer, who is not bound to accept the
highest offer, has the absolute right to accept or reject any or all offer(s) or adjourn / postpone / cancel the e-Auction without assigning any reasons thereof.(14) The
bidders advised to go through the detailed Terms and Conditions of e-Auction Process available on the Web Portal of M/s. C1 India Pvt. Ltd., bankeauctions.com
before submitting their bids and taking part in the e-Auction.(15) Special Instructions: Bidding in the last moment should be avoided. Neither Bank nor Service
provider shall be responsible for any technical lapse / power / network failure etc. in order to avoid such contingent situations bidders are requested to ensure that
they are technically well equipped and has alternatives such as power supply back-up, alternate internet connectivity etc. to ensure process bidding
successfully.(16) The sale certificate will be issued in the name of the purchaser/purchased item strictly only after payment of entire sale price amount.

Demand Draft & Documents (Hardcopy) On / Before Collection) Bank of India, Cooperative Bank Main Pro:)nesrg?a:t?:g 09 Sr.| Year | Name | Name of | Tender |Particular | Tentative | EMD. | Last date of
07-09-2026 upto 05.00 pm or through Online / NEFT/ 635221110000007 Gurdaspur Gurdaspur Branch h oot .
RTGS Payments and Document (Online) On/ Before IFSC Code : Account Name : 2026 with Concerned No. Range | Block No. of works | Amount | Amt B}d )
08-09-2026 BKID0006352 Current Account B“‘"‘:h {)’:g’om-oo am submission
e ——y ° - th 1 Palwal | 538361 1823058 | 36461 | 11/08/2026
il : eserve Price etails of the )
Name of the NPA Accounts |m,?1iizggﬂe°;rzfp:ehr‘taies %euTsigﬁdh::;I?m%ajﬁtl EMD / Bid Increase Authorised |2 | Palwal | Ghori 538366 993598 19872 | 11/08/2026
Amount Officer 3 Mandkola | 538370 4552797 91056 11/08/2026
(1) Sh. Balbir Singh S/o Sh. Amrik Singh, R/o |Property in the name of Sh. Balbir Singh 04-08-2021 Rs. 76,50,000/- Harsimranijit 4 Hodal 538371 3396997 67940 11/08/2026
Prem Nagar Bohranwala, Tehsil Batala, Distt. |S/o Sh. Amrik Singh Opp. ITI College, Rs. 52,15,940/- Rs. 7,65,000/- Singh 2026-27 Main./ New
Gurdaspur (Borrower) and Guarantors (i) Sh.[Kahnuwan Road, Batala, Distt.las on 30-06-2021 Rs. 10000/- Authorised 5 Hodal | Hassanpur| 538378 Work of 2272409 45448 11/08/2026
E;abt:/dlellyal ﬁLngh S/oI Shl';’ éogli?’ndell’ Slijngh, Surdasp}z;:; measurir;g:ys/gSS.S(c)j zq yadrds intzrlest, other ch?rges 018?:fi5c:(;'753 6 Hathin 538383 Plantation 3170056 63401 11/08/2026
0. Village Jharianwala, P.O. Batala Distt. |bearing Khasra no. and bounded|and less recovery if any, -
Gurdaspur (i) Sh. Rajesh Bhandari S/o Sh. |as East: Sh. Ajit Raj, West: Sh. Harbhajan |till date affected. 7 | Palwal | Palwal | 538424 5327193 | 106544 | 14/08/2026
Puran Chand, R/o Inside Bhandari Gate, Tehsil |Singh Bajwa, South: Rasta 20 ft. wide, 8 Mandkola | 538431 14257926 | 285159 | 14/08/2026
Batala, Distt. Gurdaspur. North: Rasta. 9 Hodal 538439 10614767 | 212295 | 14/08/2026
Note: The measurement of above properties, however, be verified by the bidders at site and also from the records of the Revenue Authorities prior to participating in auction. 10 Hodal |Hassanpur| 538457 3820318 76406 14/08/2026
Terms and Conditions:(1) The e-Auction is being held on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS" without recourse, by inviting tenders. However 1 Hathin 538448 4239245 84785 14/08/2026
the moveable items such as Wood / Marble / Other Raw material / fixture / Machinery / Household Goods etc. will not be part of sale and the bidder will not have any st 8}
right on such items. (2) To the best of knowledge and information of the Authorised Officer, there is no encumbrance on any property. However, the intending bidders gedl./— a1 HUSH ( )7
should make their own independent inquiries with all the relative/concerned authorities connected with the subject regarding the encumbrances, title of property put PRDH/1043/11/317/2027/47855/31/4 AadoT |
on auction & claims/rights/dues/affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to
constitute any commitment or any representation of the bank. The properties are being sold with all the existing and future encumbrances whether known or Ve oo e OO Pl e e e O TR Tom N
(’ICICI Home Finance | Andheri - Kurla Road, Andheri (East), Mumpboi){ 400059, India '

Branch Office: 1st floor, SCO-146-147, Feroze Gandhi Market, Ludhiana- 141001
Notice for sale of immovable assets through Private Treaty

Interest (Enforcement) Rules, 2002

Sale Notice for Sale of Immovable Assets through Private Treaty under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with Rule 8(8) r/w Rule 9 (1) of the Security

ICICI Home Finance Company Limited (ICICI HFC) conducted several e-Auctions for the sale of the mortgaged
property mentioned below, however, all such e-Auctions failed. Now, an interested buyer has approached ICICI HFC
with an offer to purchase the said property for an amount of Rs. 14,00,000/-. Notice is hereby given to the public in
general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property
mortgaged/charged to the Secured Creditor, the Possession of which has been taken by the Authorized Officer of ICICI
Home Finance Company Ltd., will be sold on “As is where is”, “As is what is”, and “Whatever there is”, by way of Private
Treaty as per the brief particulars given hereunder;

Sr.| Name of Borrower(s)/ Details of the Amount [Reserve |Date and | Date & |One Day| Sarfaesi
Co Borrowers/ Secured asset(s) Out- Price | Time of | Time of | Before | Stage
Guarantors/ Legal Heirs. with known standing E\j’(‘;’r‘éﬁ Property | Auction | Auction
Loan Account No. encumbrances, if any Depos)i,t Inspection Date
(A) (B) € (D) (E) (F) (G) (H) ()]
1. |Igbal Singh (Borrower) [Khasra No. 32//21/2- Rs. 1:??)'0 August | August | August | Physical
Preeti. (Co-Borrowers) 33/24/2-25/2- 34//4- 5- 6-| 2539, | 1490, | 17, 2026 | 24, 2026 |21, 2026 Possession
_ Y : | 148/~ | 000/- 111:00 AM|02:00 PM| before
Lan No. 7- 13/1-14/1- 15/1- 35//1 July Rs T T 04:00 PM
LHLUD00001539585 & [2/1- 9/2/3-10- 11/1- 30 2026 1 45 o0 o8 :
h E 1,40, |03:00 PM (03:00 PM
LHLUDO00001539586 (12/1/1, Khatoni No. 000/-
588/596, H B No. 26, Guru
Nanak Nagar, Giaspura,
Ludhiana, Punjab- 141010

DATE : 06-08-2026

All concerned to note please this publication is also a Statutory 15 Days Sale Notice under Rule 6(2), 8(6) & 9 of the SARFAESI Act, 2002 to Borrower/Mortgagor/Guarantor.

PLACE : GURDASPUR

CcC m

bt

Date : August 06, 2026
\\Place : Ludhiana

AUTHORISED OFFICER

The online auction will be conducted on website (URL Link- https:/BidDeal.in) of our auction agency ValueTrust
Capital Services Private Limited. The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) RTGS/
Demand Draft (DD) (Refer Column E) at ICICI Home Finance Company Limited, Branch Office Address mentioned on
top of the article on or before August 21, 2026 before 04:00 PM. The Prospective Bidder(s) must also submit a signed
copy of the Registration Form & Bid Terms and Conditions form at ICICI Home Finance Company Limited, Branch
Office Address mentioned on top of the article on or before August 21, 2026 before 05:00 PM. Earnest Money Deposit
Demand Draft (DD) should be from a Nationalized/Scheduled Bank in favor of “ICICI Home Finance Company Ltd. -
Auction” payable at the branch office address mentioned on top of the article.

The general public is requested to submit their bids higher than the amount being offered by the interested buyer
mentioned above. It is hereby informed that in case no bids higher than the amount being offered by the
aforementioned interested buyer is received by ICICI HFC, the mortgaged property shall be sold to the said interested
buyer as per Rule 8(8) r/w Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

For any further clarifications with regards to inspection, terms and conditions of the sale or submission of bids, kindly
contact ICICI Home Finance Company Limited on 9920807300 or ValueTrust Centralised HelpDesk No. 6200-22-6200.
The Authorized Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit https://www.icicihfc.com.

Authorized Officer, “ICICI Home Finance Company Limited”
CIN Number:- U65922MH1999PLC120106 /

o



